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THE PREVENTION OF CRUELTY TO 

ANIMALS BILL, 1953 

SHRIMATI RUKMINI ARUNDALE 
(Nominated): Sir, I beg to move fir. leave to 
introduce a Bill to p-ovide for the prevention 
of cruelty to animals. 

MR. CHAIRMAN:  The question is: 
"That leave be granted to introduce a Bill 

to provide lor the prevention of cruelty to 
animals." 

The motion was adopted. 

SHRIMATI RUKMINI ARUNDALE: Sir, I 
introduce the Bill. 

ALLOTMENT OF TIME FOR CONSI-
DERATION    OF    THE     APPROPRIA-

TION   (No.   3)   BILL,   1953 
MR. CHAIRMAN: In pursuance of sub-rule 

(2) of rule 162 of the Rules of Procedure and 
Conduct of Business in the Council of States, I 
have allotted Friday the 10th, Wednesday the 
15th, and Thursday the 16th April 1953, for the 
completion by the Council of all the stages 
involved in the consideration and return of the 
Appropriation (No 3) Bill, 1953, including the 
consideration . and passing of amendments, if. 
any, thereto. 

THE APPROPRIATION (NO. 3) BILL, 
1953 

THE DEPUTY MINISTER FOR FINANCE 
(SHRI M. C. SHAH) : Sir, 1 beg to move : 

"That the Bill to authorise payment and 
appropriation of certain sums from and out 
of the Consolidated Fund of India for the 
service of the financial year, 1953-54, as 
passed by the House of the People, be taken 
into consideration." 

Sir. this Bill provides for the drawal out of 
the Consolidated Fund of India moneys that 
become available to meet expenditure charged 
on that Fund and those voted by the House of 
the People.   The figures in the Bill follow the 

provisions shown in the Budget documents 
and are inclusive oi the sums made available 
through the Appropriation (Vote on Account) 
Act of 1953 for a month's supply. 

The Members are already in possession of 
the Budget documents nnd there has been a 
general discussion on the Budget in this 
House. I do not 1 here-fore, wish to take time 
of the House further at this stage but 1 shall 
try to deal in my reply later with such points 
as may arise during the debate. 

MR. CHAIRMAN: Motion nnve4: 

"That the Bill to authorise payment and 
appropriation of i striata sums from and out 
of the Consolidated Fund of India for the 
service of the financial year, 1953-54, as 
passed by the House of the People, be taken 
into consideration." 

SHRI P. SUNDARAYYA (Madras): Sir, I 
oppose the passing of this appropriation Bill 
because the various items of appropriation for 
the different Ministries are such that they don't 
envirage a Welfare State but a Police S'.ate. 
For instance, out of the Rs. 800 crores of 
revenue that is being spent both by the Central 
Government and the State Governments, only 
a very small portion is being spent on Social 
Welfare. The rest is being spent on Defe.ice, 
Police; Administration etc. I have tanpn into 
account even the State expenditure because the 
nation building activities that are being 
budgeted are the responsibility of the State 
Governments. Therefore, when we analyse 
both the Central and the State revenues, the 
approximate picture is this—Defence, 
Administrative Services and Debt Services. 
These Debt Services don't include the money 
spent or interest paid on the money spent on 
irrigation or other productive purposes, as they 
are mainly unproductive—a total amount of 
Rs. 500 crores is being spent out of R.;. 800 
crores i.e., 62-5 per cent, is being spent on 
Defence, Administration and the Debt 
Services. Education said Health, both at the 
Centre and also at the State 
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levels do not cover more than Rs. 120 crores 
which means only 15 per cent, out of the total 
revenue of the States and the Centre is spent 
on them whereas Agriculture, Irrigation, 
Industry and Civil Works come to only Rs. 
180 crores i.e., 22'5 per cent. only. This is 
what after a lot of working in this bulky vol-
ume of the Budget; we get. But these figures 
are imperfect because the revenues of the 
Municipalities and Local Boards are not there 
nor does the Government present the Budget 
in such a form that we could understand what 
is being spent on the Social Se*"iees and on 
Economic Development Schemes and what 
actual amounts are being spent on 
unproductive departments like Defence, 
Administration, Debt Services etc. I hope this 
Government will at least in future present 
every year not only these figures but figures 
from the Local Boards and State Governments 
and details as to how much money they spent 
so that we can compare how far the Welfare 
State idea which tney have put before the 
people is being achieved. 

I oppose the grants for the External Affairs 
Ministry for its failure to stop the facilities 
extended to transit Gurkha soldiers through 
the Indian soil. The argument might be given 
that this facility was given to the British 
Imperialists before the Malayan situation actu-
ally developed but in Malaya the British 
Imperialists are using the Gurkha soldiers for 
the last 5 years to suppress the Malayan 
people's struggle for independence, and in 
spite of -ohis the Government failed to stop 
these Gurkha soldiers from being allowed to 
cross through Indian territory so that the Bri-
tish may not use them to suppress the Malayan 
People's struggle. The result is that our 
country's name is being degraded and is being 
bracketed with British Imperialists by the 
world public. 

I oppose the Grant to the External Affairs 
Ministry also for its continued link with the 
British Commonwealth. Whatever reasons 
they might give again and again that this does 
not curtail the freedom of our own actions, the 
very actions of the  Government show 

' that it is completely tied to the British 
Commonwealth and it is this that prevents 
them from even developing trade relations 
with the Soviet Union End they always 
depend either on America or Britain. 

Then I oppose the Grants for the 
Ministry of Defence because for the last 
5 years from 1948 to 1953 there has 
been continuous increase in expendi 
ture on Defence Department and it 
has risen from Rs. 145 crores to more 
than Rs. 200 crores and there is no 
effort to reduce it though our own 
country is suffering from serious 
 economic difficulties. Even after 
 spending    every    year more 

  P.M. , 
and more moneys on the Defence, our 

Defence forces both in personnel and equipment 
are very defective and we are not at all inde-
pendent but we depend even for our minimum 
equipment on the British imperialists. Not only 
that; we also depend for some of the important 
key military posts on foreigners. So the 
Government failed to build up an offi- . cient 
independent defence force in spite of these huge 
and vast sums of money that are being spent. It 
is lor these reasons that we oppose the grant tc 
the Defence Ministry. 

Then we also oppose the grants for the 
Ministry of Home and States because they 
have become adepts, and good adepts at that, 
in following the British footsteps in 
continuing repression. They believe in 
continued repression rather than in meeting 
the needs of the people. Last year the Home 
Minister said that they would be considering 
the Telangana question. The previous Minister 
for Home and States, Mr. Gopalaswami 
Ayyan-gar, said that later on they would con-
sider the Telangana question and see that the 
prisoners were released or see whether their 
cases could be sympathetically considered. 
But what actually happened? What is happen-
ing now also? New and new cases are being 
foisted on the Telangana prisoners and in the 
villages the landlords are being armed and 
with   lite 
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landlords and their agents are attacking village 
after village. To give one example of it, during 
the last bye-election in last September even 
members of Parliament like myself and Shri R. 
N. Reddy were beaten and our legs broken, 
and the culprits have not yet been brought Ho 
book. The same Dy. S. P. responsible for law 
and order, who did not take any steps to bring 
the guilty to book, was simply transferred to 
another taluk and is continuing the same game 
of encouraging the landlord goondas with 
arms. Therefore the Ministry of Home believes 
more in continued repression and suppression 
of the people rather than in meeting their just 
demands. They believe in supporting the 
landlords and the Raj-pramukhs rather than in 
meeting the needs of the people and the result 
is that in Province after Province we .see 
Security Acts being passed as if the existing 
repressive machinery itself is not enough. On 
the top of it, while this is their attitude towards 
the people, they have got a very soft corner for 
the Rajpramukhs and the landlords. The other 
day, in the House of the People, the Home 
Minister said that they were to plead with the 
Rajpramukhs and persuade them for a cut in 
their Privy Purses and also that the Ministry 
was not prepared to reveal the huge amount of 
properties which these Rajpramukhs have 
taken away from the people, have seized from 
the people, have robbed the people of. They 
refused «ven to give the figures of the Raj-
pramukhs' properties and other Princes' 
properties. That is the reason why we should 
not approve the .grants for the Ministry of 
Home and States. Instead of abolishing these 
Rajpramukhs and also rationally redistributing 
the States on the basis of language, culture and 
economy, they are continuing to keep up these 
Rajpramukhs and these artificial States with 
the result that the people have to suffer plenty 
for these things and as such this is another 
reason why the Ministry for Home Affairs and 
States should not be given any grant.    The    
way in which    the 

Minister for Home Affairs and States behaves 
even in the Parliament whenever questions 
are put makes one feel that he is the sole 
dictator of the whole Government. As such 
this Ministry should not be given any grant. 

Now coming to the Minister for Labour, he 
is very complacent even when there is 
growing unemployment and lakhs and lakhs 
of workers are being thrown out in different 
parts of the country from employment or 
under employment. Instead of coming out 
with measures of immediate unemployment 
relief or other relief, he goes on touring and 
then speaking about the harmonious 
development between labour and capital. 
When there was shortage of labour, when the 
industrialists wanted the workers to work on 
even without any interruption, the 
Government rushed with all its arbitration, 
adjustment, tribunal schemes and laws. But 
today, due to the depression, as a result of the 
economic policies that have been adopted by 
the Government, workers are being thrown 
out of employment. The Government does not 
go to the rescue of the labourers but preaches 
that the labourers themselves should negotiate 
amicably with the capitalists. So it is curious, 
this inability of the Government to solve the 
unemployment problem both of the working 
class as well as of the middle class unemploy-
ed people. It is this that makes us not to vote 
anything for the Labour Ministry. 

Now, coming to the Ministry of Food, 
famine is spreading throughout the whole 
country but the Minister for Food is very 
complacent. He goes on giving figures of the 
reduction in prices. Only Heaven knows from 
where he gets these figures. The figures of 
food prices are the highest when compared to 
any other period earlier. He might have 
compared the famine area where the prices 
were the highest and said that there was some 
reduction as compared to the blackmarket 
prices which might be more.   This is nothing 
but deceiving 
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the people. Prices have shot up from Rs. 18 to 
Rs. 20 per bag of paddy; in Godavari and 
Krishna deltaic areas it is today Rs. 30. The 
Government of India and the Minister for 
Food are very complacent and the Minister 
goes on saying that the prices are coming 
down and that there is no difficulty. 

Then I come to the Ministry of Education. 
Whenever we bring the question of illiteracy 
and the inadequate facilities for literacy, the 
Minister for Education says that the Centre 
has not got much to do in this regard because 
it is a subject concerning the States. I have 
calculated the figures of the amounts which 
are being spent in the States and here. It is 
only about 70 crores of rupees on Education 
and on Scientific Departments etc., whereas 
they themselves in their Plan say that to 
provide literacy for the children between 6 
and 11 years of age, 400 crores of rupees 
would be required to be spent every year, and 
for this they make a provision and actually 
spend about 70 crores and hope to spend at 
the end of the Five Year Plan another 30 
crores extra every year. Therefore it only 
means that with the growing population there 
will be growing illiteracy instead of a 
reduction in illiteracy. They stick on to 
English and in certain places there is the 
attempt to introduce forcibly Hindi as the 
medium of instruction in the Universities, 
whereas the demand is that the various re-
gional languages should be made the medium 
of instruction and that is the general desire of 
the people. So the regional languages are 
being neglected and even the regional univer-
sities are sought to be taken over as in the 
case of the Osmania University, "by the 
Central Government and converted into Hindi 
University against the wishes of the people 
there. Sir, I may say that this Ministry for 
education should rather be called the Ministry 
for illiteracy, because under this Ministry 
what we find is that the people are not going 
to be more literate, more educated or cultured, 
but to be more and more uneducated. That 
will be the fate of the people if the present 
policy of the Education Ministry continues. 

Now, take the Ministry of Health. 
Here also the same argument is 
given—that it is a State Government's 
concern. But the total amount of 
money spent on medicines and other 
things, by the States is only about 
Rs. 50 crores. Of course, it is propos 
ed to increase this amount to Rs. 100 
crores at the end of the five-year 
period. Take the small numbers of 
doctors and nurses that we have at 
present—doctors and nurses are the 
crying need of the day, especially in 
the rural areas. Government itself 
has admitted that today we have only 
one doctor for every 6,000 of the 
population. Whereas we have only 
60,000 doctors we have got a popula 
tion ...........  

MR. CHAIRMAN: The figures are not 
correct. 

SHRI P. SUNDARAYYA: We have got 
only 60,000 doctors for our total population 
of 360,000,000 which works out at about one 
doctor for every 60,000 of the population, 
whereas we require, according to civilised 
standards one doctor for every one thousand 
of the population. The position as regards the 
number of nurses is, of course, much worse. 

Then they have the Ministry of Housing. It 
is in fact the Ministry of de-housing. That 
would be the proper name for this Ministry 
because while setting out the requirements of 
the people—they do not bother themselves 
about the rural populations which comprise 
more than 80 per cent, of our total 
population—they take into account only the 
towns and they say that they require about 70 
lakh houses for these people in the cities. 
They say that they want Rs. 2,000 crores to 
build these 70 lakh houses which is their 
estimated figure in the Five Year Plan. What 
they actually propose to do is this. They do 
not take all the towns i.e. places where more 
than 5,000 people live. They take only those 
places where more than 1 lakh of people live 
and they say that in those towns every year 
they require 1-1/2 lakh houses if they are to 
house the increase in   the 
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existing population. Every year we require 1-
1/2 lakh houses and they say they would be 
prepared to help co-operative societies or 
individuals who are prepared to build houses 
and they expect these co-operative societies 
and individuals, with this help, to build 
1,25,000 houses only. That means that even 
for the growth of population, every year there 
will be 25,000 houses less even in the towns 
of more than 1 lakh population. The result 
will be if this same rate of progress is 
maintained, more and more of our population 
will find themselves without houses and that 
will be de-housing the population and not 
housing them. I really think that this Ministry 
of Housing, instead of being keen on building 
more houses for the people are more 
particular to evict people who are already 
occupying houses. Of course, they are very 
partial against the Communists. They take 
particular care to see that even Members of 
Parliament, if they belong to the Communist 
Party should be thrown out of their houses so 
that they may not carry on their functions 
effectively. As far as the Congress Members 
are concerned, they are helpful in providing 
them with houses —especially the General 
Secretary of the Congress—with single 
houses— one person, one bungalow—though 
the Rules Committee says that the bungalows 
should be allotted to two persons and the 
Ministry of Housing and the whole 
Government are conveniently winking at 
these things. 

SHRI GOVINDA REDDY (Mysore): Many 
of us are also in the same predicament in 
which the hon. Member says he is. 

SHRI P. SUNDARAYYA: Yes, yes. Then 
please join us so that we may wage a 
common fight. 

As if the present powers are not sufficient, 
they have now the police and the army and all 
these are brought in to evict Members of Par-
liament also. No law is necessary for them.   
Their laws are just   an eye- 

wash, to show that they are going to be very 
law-abiding and all that. Actually they have 
got a Bill for the eviction of people from 
government premises. That means that they 
are more interested in evicting people than in 
providing them with houses. They are more 
interested in evicting people than in 
constructing more houses and providing 
people with houses. Actually, as we all know, 
there are about 50,000 employees of the 
Central Government and of them about 
30,000 are still on the waiting list for being 
given houses. Therefore I fail to understand 
what purpose this Ministry of Housing serves. 
It is sheer waste of money keeping up this 
Ministry of Housing. Therefore I say we 
should not give any grant to  this Ministry of 
Housing. 

Then I take up the Ministry of Par-
liamentary Affairs and I have got much to say 
about this Ministry. Last year, in the Joint 
Committee we suggested in the interest of our 
people a radical cut in the allowances that are 
being given- to Members of Parliament as the 
first step and as an example so that the higher 
salaries may be brought down all round. But 
the majority party did not agree to our 
proposal to have a salary of Rs. 300 per month 
and Rs. 10 as daily allowance when in Delhi. 
With great reluctance they accepted a cut of 
Rs. 5 in the daily allowance of Rs. 40. But 
even this cut of Rs. 5 has not yet been 
implemented, though it is eight or nine 
months since this recommendation was made 
by the Joint Committee. So far the 
Government has not taken any steps to carry 
out even this decision to which they 
themselves were a party. 

As to the disrespect which the Minister for 
Parliamentary Affairs shows to this Upper 
House, we have had to draw attention to that 
on a number of occasions. But still the same 
state of affairs continues. We will certainly 
support the Government if they come forward 
with a Bill to abolish this Council of States. 
They should d« that if they do not mean to 
take it seriously.   But if they want it to 
continue, 
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then they certainly must take it seriously and 
see that the rights given in the Constitution 
are given to this House and the rules for the 
proper functioning of the Council of States 
are adhered to. Though we have been here for 
one year now, what is the position today? 

Still, this Council of States is not con-
sidered as part of the Parliament but as a 
House which unfortunately somehow came 
into existence and whose existence should be 
ignored as much as possible. Even now, the 
House of the People Secretariat continues to 
be the Parliament Secretariat and it does not 
comprise both the Secretariats. The Secretary 
of the Council of States has no voice in the 
control of the Parliament Buildings, has no 
voice even with regard to the library and other 
facilities connected with it or even with 
regard to accommodation in the Parliament 
House itself. All these things depend on the 
Secretary of the other House. Not only that: 
the rules that were made by the Provisional 
Parliament earlier were never sought to be 
submitted to the Chairman of our own House 
as to whether he agrees with them or whether 
he wants any modifications. • The earlier 
rules are binding. This is the way in which the 
Minister for Parliamentary Affairs functions. 

Though this House, by the Constitution, is 
entitled to discuss, even to initiate, a number 
of legislation, even important legislation 
excepting Money Bills, Government refuses 
to introduce any important legislation. Even 
the few that they brought forward, like the 
Hindu Marriage and Divorce Bill, are not 
being proceeded with. I do not know why 
Government refuses to proceed with those 
Bills. The result is that naturally we are kept 
here waiting for ten days, twenty days, etc., 
awaiting the sweet pleasure of the other 
House to send us Bills so that we can rubber 
stamp them and send them back. 

This is the way in which the Minister for 
Parliamentary Affairs  is  con- 

ducting the affairs of this House. Then, he has 
got and the whole Government has got 
contempt, I would say, for the Opposition—
there is no other word to use—because it is an 
unheard of thing that Members of the 
Opposition like A. K. Gopalan in the other 
House and myself in this House are thrown 
out. like ordinary felons, from the house which 
we were occupying. Though the question is 
hanging for the last month and a half, 
Government still is not prepared to do 
anything because that is the respect with which 
they are dealing with the Opposition and also 
because they do not want to displease the 
Secretary of the Indian National Congress. 
That is the way they are treating the 
Opposition. Let me warn them; if that is the 
way that they are going to treat the Opposition 
and if they proceed in this way, let them re-
member—it is not only a question that they 
may be very glad that ultimately they have 
beeri. successful that with all their military and 
police and with all their prestige they have 
been able to throw out A. K. Gopalan and Sun-
darayya from No. 1, Windsor Place, a great 
achievement of which they are proud, they can 
be proud of it and torn torn it to the whole 
world—but let them remember that these 
things will make the people see what worth 
Parliament has got, this Parliament which 
cannot protect even the rights of the Leaders of 
the Opposition. If this is the way that the 
Government is going to proceed, then the 
people will estimate as to how much this 
Parliament can really protect the interests of 
the millions of the people. If the Government 
treats Parliament like this, treats Opposition 
like this and if they want to continue these 
things, by all means they can do it and people 
will draw their own lesson from it and the 
people, when the time comes, will teach them 
a good lesson; about it I have no doubt 
whatsoever. 

Now, coming to the Minister of Finance and 
the whole Budget which he had prepared, what 
is the sum total of this Budget? I would 
suggest that the whole Budget can be summed 
up in three slogans:    'More   taxes   on   the 



26ll Appropriation [ COUNCIL ] (No. 3) Bill, 1953 2612 

[Shri P. Sundarayya.] poor', 'more relief to 
the rich' and 'giving a free hand to foreign 
investors to exploit the resources of our 
country'. This is all that emerges from the 
Budget year after year. Instead of answering 
the basic criticisms which we bring, instead of 
trying to implement the radical policies which 
we suggest, he says that he goes on hearing 
day after day for three weeks and more the 
debates in the Parliament and he becomes 
weary in mind and, most probably, in body 
also, because the same arguments are being 
repeated again and again. Yes, what else could 
we do when the Government continues the 
same policies and when they refuse, with the 
doggedness of a bull, to see how the situation 
is worsening? 

SHRI B. C. GHOSE: That is just their 
symbol. 

SHRI   P.   SUNDARAYYA:    Exactly, that 
is the reason. 

They refuse to see the necessity for 
improvement. What else are we to do except to 
go on repeating again and again that their 
policies are leading the country, leading 
millions of our people to ruin? Therefore, 
change it. This we will go on repeating; if our 
repetitions are not liked by them, we cannot 
help it because we also have to suffer hearing 
day after day, week after week, month after 
month, and year after year the same old inept 
policies by which our country is being brought 
to ruin. We will continue to repeat our policies, 
to repeat our criticisms of the Government and 
of the steps day in and day out here and out-
side and if he gets weary of it, if he gets tired 
of it, we cannot help it but, the people will not 
be tired and the people will want to know why 
it is that their condition is getting worse and 
worse and what the Members of Parliament 
whom they elected are doing about it. 
Therefore, all that we can tell them is "We 
have been repeating your grievances; we have 
been suggesting policies which would cer-
tainly radically improve your situation but the 
Government Benches and the Congress 
Leadership    and    the    great 

men of the Congress refuse to listen to these 
things. So, all that we can do is to go on 
talking in the Parliament and coming and 
telling you that this is what we have talked. In 
spite of the Minister for Finance refusing to 
listen to us, in spite of the whole Government 
Benches getting tired of our repetitions of 
your difficulties— they are tired when they 
hear our repeating your difficulties and 
problems —this is all that we can do. 
Therefore, we are only talkers and we will 
continue to talk till you yourself tell us as to 
what more we can do to see the policies of 
Government change." It is because of these 
things, Sir, that we oppose this Government 
whose administrative and security measures 
day by day go on costing hundreds of millions 
of our peoples' money. Earlier the 
Administration, including Pakistan and 
including Burma was being carried on by 8 
Executive Councillors, if I am not mistaken—
it may be a few more, but that does not 
matter—but, today, from 8, our Ministers, 
Deputy Ministers and Parliamentary 
Secretaries have jumped to the figure of 40. 
This is how Government is functioning; more 
and more Ministers, more and more high 
salaries for themselves and less and less wages 
to the lower paid employees, to the working 
classes and more and more retrenchment. This 
is the policy which the Government is 
pursuing and, as such, it does not deserve any 
grant from us. I oppose this Appropriation Bill 
and we should vote against the return of this to 
the other House. 

MR. CHAIRMAN: You have omitted the 
Ministries of Communications, Commerce 
and Industry and Production. 

SHRI RAJAGOPAL NAIDU (Madras) : Mr. 
Chairman, Sir, I was not prepared to speak on 
this Appropriation Bill, and inasmuch as Mr. 
Chairman has called upon me to speak, I wish 
to say a few words. 

Firstly, I wish to express my opinion with 
regard to the lack of work in this House. Sir, 
we are all aware that to pass the PEPSU 
Resolution and the 
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PEPSU Budget we were summoned on the 
25th of the last month and we had only four 
days' work and thereafter this House 
adjourned for nearly 11 days. Sir. I do not 
know where the Central Government is going 
to debit the expenditure for passing the Reso-
lution on the PEPSU Government and also the 
expenses incurred for summoning the Council 
of States. I feel, Sir, that it should be done. At 
the same time, I wonder why this House has 
been given a respite of nearly ten or eleven 
days. If only we go through the list of business 
that has been circulated in the beginning of the 
Session, we find that as many as 50 to 60 Bills 
are sought to be introduced in both the Houses 
of Parliament. Sir, it is true that Money Bills 
cannot be introduced in this House, but I am 
not able to understand why the Minister for 
Parliamentary Affairs has not chosen to 
introduce some of the non-Money Bills in this 
House. 

SHRI   SATYA   NARAYAN   SINHA: But 
the Bills are not ready yet. 

SHRI RAJAGOPAL NAIDU: Sir, there are 
many important Bills that have been 
circulated, for instance, the Special Marriage 
Bill and the Hindu Marriage and Divorce Bill. 
The Special Marriage Bill has been circulated 
for eliciting public opinion returnable by 31st 
December 1952. Nearly three months and odd 
have elapsed and I do not know, Sir, why it is 
not seeing the light of day. Secondly, the 
Hindu Marriage and Divorce Bill has been 
circulated for eliciting public opinion 
returnable by 1st March 1953. Nearly more 
than a month has elapsed and even that Bill 
has not seen the light of day. I am only 
suggesting why during these eleven days these 
two Bills could not have been introduced in 
the Council of States so that this House could 
have fully discussed them before the two Bills 
are referred to the Joint Select Committee. 

Again, Sir, I would like to point out the 
enormous time that is being spent not only by 
this House but also by the 

other House on the motion of Thanks on the 
President's Address. Sir, our Constitution 
provides that the President at the time of the 
commencement of the first Session of the 
Parliament and at the time of the 
commencement of the Budget Session each 
year shall deliver an Address at a joint sitting 
of both the Houses of Parliament. Sir, it is a 
statutory obligation. It is not an obligation 
which is voluntary and which he does of his 
own accord and when it is a statutory 
obligation, I wonder why the rules framed for 
the Council of States should provide for a 
resolution for a motion of Thanks, then 
inviting amendments on that and why the time 
of the House should be wasted for nearly four 
or five days. Sir, the same things is repeated at 
the time of the Budget Session and I fail to 
see, Sir, why this should be provided for and 
why this should not be stopped. 

Secondly, Sir there is a provision in the 
Directive Principles of State Policy that the 
Judiciary should be separated from the 
Executive. It has not been fully given effect to 
in all the States in India. We have judged the 
results of the separation of the Judiciary from 
the Executive in certain district in Madras State 
and I find it is working well. I would like to 
know, Sir, why this has not been experimented 
in the other States in the country. It is high time 
that the separation of the Judiciary from the 
Executive should be implemented as I early as 
possible. 

Then I would like to say a few words about 
the lack of support given by the Central 
Government, so far as Madras State is 
concerned, in the matter of helping the Madras 
Government with money to tide over financial 
difficulties. An enormous amount is being i 
spent by the Madras Government for I the relief 
of the famine stricken areas. I find that last year 
as much as 10 crores of rupees were spent by 
the Government of Madras for the relief of 
distressed areas. The famine that had been 
raging all over the Ceded Districts has now 
moved down to   the 
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Tamil Districts of the Madras State. 
Surprisingly, Sir, though a short notice 
question has been given by some of the 
Members from this side of the House 
including myself, it has been returned 
saying that there are no such conditions 
existing in Madras State. At the same 
time, some of you would have heard 
speeches delivered on the floor of this 
House and the utterances of a Madras 
Minister that people in the South in a 
particular district look like walking 
corpses. That is the state of affairs in 
Madras State and no provision has been 
made by the Central Government with 
regard to financial assistance to bring 
relief to the distressed people in the 
famine stricken areas of the South. Sir, I 
would earnestly urge the Central 
Government to help the distressed people 
in the South. 

In today's papers I saw that the 
electricity cut has been increased from 
66-213 per cent, to 75 or 80 per cent. I 
have seen that agriculturists owning 
pumping sets are not able to get current 
even for two or three hours in a day. What 
can we expect from thesf agriculturists, 
Sir? Do you think that we can expect 
these people to grow anything with these 
two or three hours of electric supply? 
Even that supply is given at dead of night 
and not during day time. Sir, we have 
been suggesting to augment the supply of 
electricity by installing thermal stations 
here and there so that there will be a 
continuous supply of current, but, un-
fortunately, though much has been said, 
we do not find any thermal stations being 
installed in the South to augment the 
supply of electric current for 
agriculturists. 

Then, Sir, I would like to say a few 
words about agricultural credit. I find that 
though a sum of nearly 130 crores has 
been provided in the Five Year Plan for 
each year for the provision of agricultural 
credit, I find that nothing concrete has 
been done by the Central Government so 
far. Nothing has been done by the Central 
Government to implement the scheme 
laid down in the Five Year Plan.   Sir, 
agri- 

culturists, at any rate in the South, are 
suffering from want of credit. Co-
operative societies are not able to fully 
meet their demands. The indigenous 
banking system has failed by the en-
actment of various laws on the part of the 
State Governments. Agriculturists are 
thrown to the winds and the State is not 
coming to their help. Even the taccavi 
loans that are given by the State 
Government, even though they are aware 
of the famine stricken conditions, are 
being recovered though it is possible to 
postpone the collection of these taccavi 
loans. In my district of North Arcot I find 
that in spite of representations being made 
even the fcist collection is not being 
postponed. I do not know, Sir, why that is 
not postponed. Perhaps the State has not 
been able to find adequate resources. In 
spite of their being fully aware that there 
are scarcity conditions everywhere, they 
are not in a position to postpone fcist 
collections or recovery of taccavi loans. 

Then, Sir, in the Audit Report on the 
Defence Services circulated yesterday I 
find lots of scandals mentioned, regarding 
the jeep deal and also regarding some 
other deals. I thought there was only one 
scandal regarding jeeps, but there seems 
to be a second scandal which is as big as 
the first scandal. In the absence of a 
thorough study of the Audit Report of 
Defence Services, I am not in a position to 
go into details, but while going through 
the last chapter, viz. Chapter VII, I came 
across some revealing things showing 
how these jeeps were pur chased, how the 
intermediaries thai' were appointed by the 
India Government acted against the 
interests of the India Government, etc. If 
only a little greater diligence had been 
shown, our country could have saved 
nearly Rs. 19 lakhs in the matter of the 
purchase of these jeeps. 

Lastly, as I have already said, I was not 
prepared to speak on this, but with all that 
I feel once again that this House is not 
given enough work as it should be, that 
we are kept idle, and that the resources of 
this House are not being fully utilised by 
the Minis- 
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ter for Parliamentary Affairs. I would once 
again suggest that we should be made to be a 
little more active and we should not be left to 
idle away our time and energy in this city of 
Delhi. 

SHRI KISHEN CHAND (Hyderabad) : Mr. 
Chairman, we are discussing the 
Appropriation Bill. I shall try to confine 
myself to the Appropriation Bill. I would 
point out that it requires fundamental 
modifications. At this stage the Government 
may not agree to any modifications, but my 
suggestions, though not acted upon this year, 
may be found to be of some use in future 
years. 

When we discuss the Appropriation Bill, we 
must consider certain fundamental principles 
of economics and public finance, and I beg to 
submit that if we look at the Appropriation 
Bill from that point of view, it will be found 
wanting in many items. The usual practice 
followed by the Finance Minister in the 
preparation of his Budget is just to see the 
expenditure of previous years and to add a few 
items here and there, and if the expenditure is 
in excess of the income, to impose some tax. I 
beg to say that this should not be the 
procedure. He should first of all draw up a list 
of the essential expenditure which is required 
for making this country into a Welfare State, 
and then, after fixing that expenditure, he 
should fix a reasonable level of tax which the 
average income of this country can bear, and 
this will give him the income. Subtracting the 
expenditure on the welfare items, it will leave 
some balance for the services—the Civil Ad-
ministration, the military departments and the 
police services. If this procedure is followed, 
greater emphasis will be laid on the welfare 
activities of the nation, and only the balance 
will be appropriated for services like Civil 
Administration, military, police, etc. 

Some days back, discussing the PEPSU 
budget, I had submitted that democracy was a 
farce unless it had compulsory primary 
education and mass literacy. I had submitted 
that if we assumed that 15 per cent, of the 

population consists of children between the 
ages of 5 and 15, then in our country, with a 
population of 360 million, 15 per cent, would 
roughly amount to 5 crores of children 
between the ages of 5 and 15. These 5 crores 
children must be educated. I do not agree with 
Mr. Sundarayya's statement that for the 
education of these 5 crore children Rs. 400 
crores will be required. For expenditure on 
primary, middle and secondary education, a 
rough estimate of Rs. 30 per student per year 
will be a reasonable amount and this will give 
us the figure of Rs. 150 crores per year for 
primary, middle and secondary education. If 
the States or the Centre can provide this 
amount of Rs. 150 crores every year, we can 
have compulsory primary, middle and 
secondary education free of all charge for 
every citizen of this country. I submit that the 
adult population between the ages of 15 and 
40 also requires suitable steps to be taken for 
its education. It may be possible that by some 
economies in the expenditure on the education 
of the children and utilisation of same 
teachers, extra money may not be required for 
adult education. So, the minimum requirement 
for education in this country is about Rs. 150 
crores a year, besides what will be spent on 
higher education in the universities. 

Similarly, for health services, on the basis 
of incidence of disease and prevention of 
disease and the cost per patient, it has been 
roughly calculated that for a population of 35 
crores, with our climatic conditions, and with 
the prevalence malaria, and expenditure of Rs. 
2 per head of population will suffice. So, for a 
population of 35 crores we require a sum of 
Rs. 70 crores. If the Government of India to-
gether with the States can provide a sum of 
Rs. 220 crores, we shall be getting nearer our 
ideal of a Welfare State. 

Then, Sir, several hon. Members have 
pointed out in various speeches on the Budget 
and on other matters that as 80 per cent, of our 
population lives in the villages, any budget, 
whether it is of the Centre or of the States, 
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which does not ameliorate their condition is 
not a suitable budget for this country. The hon. 
Member who preceded me has pointed out that 
the crying need of the rural population is credit 
facilities. Some time back, the village sahukar, 
at tremendous cost to the poor cultivator, used 
to provide those credit facilities. But those 
credit facilities used to take away such a large 
share in the form of usurious rates of interest 
that the poor cultivator often had to sell his 
land. We are very glad that the Government 
had passed legislation which had stopped that 
type of usurpation, but no other agency has 
been created to supply that deficiency. Let us 
estimate roughly the dimensions of the credit 
facilities that will be required for our rural 
population remembering that nearly 28 crores 
persons are cultivating a land acreage of nearly 
25 crores per year. The total agricultural 
production is estimated at about Rs. 4,500 
crores per year in this country and if credit 
facilities to the extent of only 18 or 20 per 
cent, are required, it means that at least Rs. 
800 to Rs. 900 crores will be required. I should 
like to know, Sir, if the hon. Finance Minister 
has ever tried to take any notice of the require-
ments of the agricultural population. 
(Interruption.) Yes, when the requirement is 
for Rs. 900 crores per year, efforts are being 
made to provide about Rs. 40 or 50 crores by 
the Reserve Bank of India. I leave it for the 
consideration of the hon. Members whether 
the credit facilities of Rs. 40 crores, when the 
requirements are for Rs. 900 crores, are of any 
intrinsic value or will fulfil the needs of the 
population of this country to any extent. We 
have got to take drastic steps. I am afraid, Sir, 
this type of palliative measures—placing 
before a hungry man just one morsel—may 
satisfy some hon. Members, but I do not think 
that our country is going to sit quiet from year 
to year with this type of palliative measures. 
Similarly, it has been pointed out that the poor 
peasant passes almost all his life in a thatch 
roofed cottage,, generally of the size of 8' by 
10' and the height of which  does  not  exceed  
8'.    The  poor 

peasant with his  large family  passes his life 
in that type of a hut—at least a 
great portion of it. (Interruption.) Yes, the hon. 
Member says that it is the ideal of plain living 
and high thinking. I wish the entire population 
follows that precept and does not prescribe it 
only for the poor peasants. If we estimate that 
there are five members in a family, this 
population of 28 crores requires at least five 
crore houses and if each house costs about a 
thousand rupees, this raises a problem of Rs. 
5,000 crores before us. Is the hon. Finance 
Minister making any efforts towards the 
solution of this problem? Is he paying any 
attention to it? I submit, Sir, that these items 
are entirely ignored and the Centre has given 
no thought to this problem. We are all the time 
thinking of the Defence Budget, Civil 
Administration, tax collecting departments 
etc., but what happens to the 28 crores of peo-
ple in the villages living in thatched hovels, is 
not the concern of the hon. Members. And so, 
Sir, as I was pointing out, in framing our 
Budget we should consider the fundamental 
needs of the country and then consider what 
should be the maximum expenditure on non-
productive departments like Civil 
Administration, military and so on and so 
forth. Our Budget is for Rs. 400 crores. This 
has been estimated in world conditions when 
prices of agricultural products were pretty 
high. Even now we see that the market is 
tumbling down and prices of many things are 
going down. Only in yesterday's paper there 
was news that the price of tin had suddenly 
dropped and it had created havoc in the mar-
ket. 
[MR. DEPUTY CHAIRMAN in the Chair.] 

I submit, Sir, that the expectation of income 
from taxation is not so rosy now as it was 
some time back. I do not think that the hon. 
Finance Minister will be able to get the 
amount from import duty or the export duty 
that he has estimated in his Budget figures. 
Sir, I think the profits of many of the industrial 
concerns and of private concerns have been 
going down considerably during the last year 
and this year. I have my own doubts if the 
income- 
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tax revenue will attain the figure that has been 
estimated by the hon. Finance Minister in his 
Budget. This is the income side. Every item 
seems to be going down. 

And now let us look at the expenditure side. 
There every item seems to be going up. 
Expenses seem to be increasing. I do not want 
to go into details, but I submit, Sir, that an 
expenditure of Rs. 215 crores on defence is 
very excessive and has no justification at all. 
As I stated in the beginning, this is an 
appropriation stage and therefore no 
alterations can be done now. But we have got 
to take stock of it so that similar mistakes are 
not committed in future. Now, if we analyse 
the defence expenditure of Rs. 215 crores, we 
will find that the expenditure on salaries, 
pensions etc. does not exceed Rs. 90 crores. 
The rest of the expenditure is incurred on 
equipment, on the purchase of equipment; and 
it is in the purchase of equipment that all the 
big blunders occur. I do not think any 
economy is possible in the expenditure on 
salaries, because I do feel that the salaries paid 
to our army officers are already on the low 
side and no further reduction is possible. The 
entire economy can be effected in the 
purchase of military equipment, in the 
contracts given for the construction of military 
barracks, in the purchase of materials for 
clothing etc. for the army. On all these items, 
there is a huge waste, waste on such a scale 
that an economy of about 30 to 35 per cent, is 
quite easy. We are spending nearly Rs. 120 
crores on the purchase of equipment and if we 
make an economy of nearly 35 per cent., it 
will make a saving of Rs. 40 crores. That I 
think is quite possible. But suitable steps are 
not taken to consider this question from a new 
angle and effect these economies. 

Then, Sir, I come to the question of Civil 
Administration. There also year after year the 
expenditure goes on increasing. Usual 
explanation is given that the nation is 
expanding; it wants more departments and 
therefore the expenditure goes up. Well, Sir, 
our income is not expanding; our income 

is not increasing and if the expenditure goes 
on increasing, how are we going to balance 
our Budget? I have, some time before, pointed 
out that a few years back the expenditure was 
only Rs. 48 crores, but this year it has-gone up 
to Rs. 60 crores. In the big four volumes that 
are supplied to all hon. Members, every post is 
mentioned and if you go on watching from 
year to year, in every department there is one 
or two clerks added on, one or two su-
perintendents added on. We have got to decide 
fundamentally in this connection whether we 
want to pay our people decent living wages 
and extract work out of them or we just go on 
adding numbers in our offices on low scales of 
pay and increasing our expenditure without 
any increase in efficiency or output of work. I 
submit that a ceiling be fix-ed to expenditure 
on Civil Administration and any new post or 
any additional expenditure in any Department 
should be met by suitable saving in some other 
section of the same Department. If this 
principle of budget making is adopted, the 
entire outlook will be changed. We have got to 
desire ways to see that the expenditure is kept 
down without any loss of efficiency. 

Thirdly, I come to the question of Public 
Debt. Here also the Government is not 
following a policy to the advantage of our 
country. Our interest charges on our Public 
Debt amount to nearly Rs. 75 crores per year. 
Our Public Debt is nearly Rs. 2,500 crores —I 
am not exact about the figure— and the 
average rate of interest paid by us is about 3 or 
3-114 per cent. I submit that it should be 
possible to arrange that the entire backing of 
the paper currency is a portion of the public 
debt of India, which means that securities 
worth about Rs. 1,200 crores be transferred to 
the Paper Currency Reserve, the interest 
payable on* that Reserve being only a book 
adjustment. We will not have to pay interest 
from the public finances. Similarly if we insist 
that as we are paying at least 3J per cent, 
interest charges, the Sterling Balances being 
the balances of the Reserve Bank of India in 
the Bank. 
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yield to us    at least 3| per cent, so that we will   
be able to recover interest   on   Rs.    700 
crores.   The interest charges on    that Rs. 700 
crores will be recovered   from England.   
Instead  of  that    we    have kept out of    Rs.    
700    crores,    about Rs. 300 crores as Reserve 
for Foreign Exchange,  and  Rs.  300    crores    
have been kept for trade purposes.   We earn 
about J to I per cent, on Rs. 700 crores i.e., 
about Rs. 6 crores while we should have got 
nearly Rs. 22 crores per year. So,  the 
Government of India or    the Reserve Bank are 
losing nearly   Rs. 16 crores every year.   In this 
connection I beg to point out that foreign    
firms are earning huge profits  on  their in-
vestments in this country and are repatriating 
all those profits out   of our country.   The hon.    
Finance    Minister has accepted in reply to  one 
of    the questions put in this House that foreign 
investments were    of    the    scale    of Rs.  
320 crores in  1948 on book value and  the  
profits  on  this  amount    was Rs.  38 crores.    
On the present    value in 1952 foreign 
investments are of the scale of about Rs. 500 
crores and they are earning not less than Rs. 60 
to 65 crores every year.   Besides this there is a 
loan from International Bank   on which we are 
paying interest.   A circular has been  circulated  
among hon. Members showing the numbers of 
foreigners employed by these foreign concerns 
in India.   The number of highly paid officers is 
over 1,000.   If the average pay of these officers 
is about 2,000 a month, that means these 1.000 
officers will be getting about Rs. 2J crores    a 
year, as salaries in India and if they save about 
33 to 40 per cent, and remit it, it means  another 
one  crore is going out of our country.    In this 
way If you add up, we are nearly paying Rs. 75 
crores every year to these foreign firms and 
foreign officers and this amount of Rs. 75 
crores is repatriated out of our country.    How 
can our balance of trade    be    favourable?      
We have    been    bled    to    death.    How can  
our  economy    be     sound?    Some steps  
must  be  taken.   This   type    of laissez faire 
policy is no good.    Things 

are drifting and economically we    are 
becoming weaker  and weaker    every day.   
The wages  have increased    but the prices have 
increased more rapidly.   The standard of living 
or the actual purchasing power of the   common 
working  man  or  middle-class    people or  
Government servant is    less today than what it 
was in 1939.    An    officer who was getting 
Rs. 200 in 1939 does not get Rs.  800 now.   He    
gets    only about Rs. 500 but the prices have 
gone up fourfold.   So on paper we find that the 
per capita income of our country has increased 
from Rs. 110 to    nearly Rs. 255 but this is 
deceiving ourselves. Therefore I will come 
back to this Appropriation Bill and  submit that    
the hon.   Finance  Minister     has  not  laid 
down  certain  fundamental    principles. A 
budget should be really made not for one year 
but for 5 years.   A    certain policy has to be 
laid down for 5 years and from year to year he 
has to make changes.   That policy should be    
that such  and  such  percentage of the national  
income  and  Central    Revenues should   go   
to   nation-building departments, such and such 
percentage should go to the defence of the 
country   and such and such percentage to 
Administration etc.   We want to see a   picture, 
a true picture of our economy.   Such large 
numbers  don't convey any concrete idea to 
mr.ny people.   They    are misled  by  those    
large    numbers.   If they are presented in the 
shape of percentage, it will be much easier to 
comprehend and to compare from year   to year 
the trends  of our national    economy.    So  I 
submit that in the  Central Budget the hon. 
Finance Minister should  see  that  the  Defence  
expenditure does not exceed Rs. 160 crores and 
any excess of it must be cut out.    We cannot  
afford  it.    We are not in    the forefront in our 
Defence Forces in the world.   We  are  far 
behind:    whether we spend Rs. 215 crores or 
we spend the entire amount of Rs. 400 crores— 
our entire    revenues—yet, we will remain far 
behind great powers in    our Defence Forces.    
So what is the rjoint in spending Rs. 215 crores 
and depriving the entire nation of its benefits? 
We have not achieved anything on the De- 
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fence side while we have lost a considerable 
thing on the social side. So I will submit with 
all respect and with due deference to the very 
good job done by our armed forces, that we do 
not want to reduce their emoluments. As a 
matter of fact we want to increase them. The 
entire economy is to be effected in the 
purchase of equipment in the effort to make 
that equipment in our country as far as possible 
and trying new methods of economy. Then I 
would submit that he should fix a percentage 
for Civil Administration and I referred to the 
figure of Rs. 50 crores which was the figure 
two years back. And then, Sir, though it does 
not relate to the Central Budget, I may be 
permitted to say a few words about the State 
Budgets because the welfare activities of the 
nation are really related to State Budgets. 
There also, as was pointed out by an hon. 
Member, a large part of the State Budget is 
■spent on Administration and police force. 
Law and order is very good hut law and order 
at the expense of education and the health of 
the nation is not right. We cannot sacrifice the 
education of our young children and the health 
of the nation by spending such huge amounts 
on law and order, on police, on Preventive 
Detention Act and things of that type. So I 
would suggest that the provision for education 
and public health calculated by me should find 
a place in State Budgets. The Centre should 
adjust its contributions to the States by ear-
marking . them for all nation-building 
activities. The Central Government can insist 
that the share of the income-tax that is given to 
the States and the share of the Excise Duty 
which is given to the States are entirely spent 
on Education, Public Health, etc., besides what 
the States are already spending on these 
departments and if that were done, our 
objective of complete literacy in the next three 
years may be practicable and not a dream. 

Therefore. Sir, in conclusion not opposing 
the Appropriation Bill but pointing out certain 
fundamental defects in it   and  submitting   
certain   suggestions 

21   C.SD. 

for  future   consideration   of   the   hon. 
Finance  Minister  I  resume  my seat. 

SHRI H. P. SAKSENA (Uttar Pradesh): Sir. 
I rise to support the Appropriation (No. 3) 
Bill. 1953. To me it was a very great surprise 
how our revenue of about 400 crores of rupees 
could suddenly jump up to 24 hundred crores 
and odd, as stated in the Appropriation Bill. 
That was, of course, due to a defect of my 
understanding and I did not know that the 
entire field of money business and 
transactions of income and expenditure and all 
that, had been added together and has raised 
the figure of approximately 400 crores of our 
revenue to 24 hundred crores including, a very 
big amount of 14 hundred crores as the debt 
that the State has got to pay. Now, Sir. after a 
very masterly exposition and a very thorough 
post mortem conducted by my hon. friend Mr. 
Kishen Chand of the various items of the 
Appropriation Bill, it would be futile for me 
to point out any good points that may possibly 
be found in this Bill. 

SHRI S. N. MAZUMDAR (West Bengal): 
It is very very doubtful. 

SHRI H. P. SAKSENA: My friend on the 
right says "it is very very doubtful". I wish he 
had the same vision and the same insight in 
examining the Appropriation Bill as I possess. 
Sir, governments all the world over, stand 
only to be condemned. Whatever they do is 
bad. Whatever the other side thinks is always 
right and correct. If these very friends were 
on the Treasury Benches and had formulated 
an Appropriation Bill, they would have been 
subjected to the same criticism and 
condemnation as are being levelled against 
this Bill. 

SHRI M. S. RANAWAT (Rajastham: It is 
the fault of the Parliamentary system. 

SHRI H. P. SAKSENA: If it is the fault of 
the Parliamentary system. stop coming to the 
Parliament from tomorrow. 
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Now. Sir. if the Budget provides a 

sufficient amount of money for guarding the 
frontiers of the country, the cry is raised that a 
lot of money is being wasted on defence and 
that we should never do it. And the question 
is asked: Where is the necessity during these 
days of peace for such a huge expenditure on 
defence when there is no enemy knocking at 
the door, when all is quiet and when the war 
in Korea is coming to an end. If, on the other 
hand, something goes wrong somewhere, 
they would then say, "Look here, these people 
do not even know to guard the frontiers of the 
country. You see such and such a thing has 
happened in Assam or in Kashmir or any-
where else." As I said, the governments of the 
day, wherever they mgy be, are to be 
condemned. 

Now, Sir. there was a talk given by my 
hon. friend Mr. Kishen Chand that if a 
Welfare State is the ideal and the objective 
before our eyes, Education and Public Health 
alone should 1 e givpn priority. Of course, he 
did not say it in so many words. He said that 
very little money was to be spent on these 
subjects whereas more and more was spent on 
Defence, Civil Administration, etc. I wonder 
what would happen to a country which did 
not have a nice and admirable Administration 
on its civil side and did not take care to 
safeguard its frontiers. What will happen to 
the health and education of the people of that 
country? Who will teach and who will receive 
education if there was no order and if there 
was no stability in the Government? Who will 
be in a fit state of health if there are enemies 
prowling this way, that way and the other 
way? Now. Sir. these departments are 
interlinked and interrelated and you cannot 
make any exception in these matters. My 
friend who just preceded me appeared to me 
to bo a victim of economic theories. Perhaps 
he studied those theories long long ago but 
still he is  clinging to  them.    My 

whole complaint and grievance against him is 
that he has not got an iota of the revolutionary 
spirit in him. If he had been feeling like that 
even once-in his life he would have never con-
demned the Appropriation Bill. He should 
have thought that if things go amiss. "I do 
possess courage enough, strength enough to 
set them right." That is the spirit of a 
revolutionary, and if this spirit is imbibed by 
the-majority of the Members of this-House, 
whether they belong to the right or to the left, 
then things will shape themselves differently 
and progress will be visible even to those who 
refuse to see, who have got eyes to see, but 
they see not. 

Now, there was a talk of hunger,. that 
hunger will grow, my hon. friend' there 
suggested. I submit that hunger does not 
require any prompting for it to grow. It grows 
if it is there, and the very fact that hunger has 
not grown is proof positive of the fact that 
there is no hunger. People are more or less 
satisfied with their present lot. I was very 
sorry when my friend suggested that the 28 
crores of people living in the rural areas 
should have the same sort of palatial buildings 
as this House is, for themselves. I would be 
the last man to advise them to come to this 
sort of a place. They are far happier where 
they are. They are far happier than we are and 
I do not believe that they are hungry, that they 
are ill-clad and that they are ill-fed. During the 
last few years the shape of things has been 
entirely changed. There is no reason to believe 
that they are starving, or that they are ill-fed or 
ill-clothed. May be that as compared with our 
standard of living, that is to say, the standard 
of living of the people living in big cities, they 
may not be enjoying the same privileges and 
conditions—air-conditioned chambers and all 
that—but certainly, so far as the nutritional 
values of life are concerned, they are in a 
much better position than the people living in 
the cities. 
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Sir,   this   Appropriation   Bill   shows that each 
and every item of the Welfare   State   has   been   
given   attention. Each and every item has 
received due care   and  attention   and   a   
reasonable amount  of  money  has  been   
provided for  each  and  every    department.    
Of course, the amount varies and is pro-
portioned to the total income of    the country.    
There is a wide consensus of opinion that the 
level of taxation has reached—taking  into  
account the  present    income per capita—its    
highest level and no further taxation is possible.    
With that in view, it is not possible to raise our 
income.   And if there is no possibility  of our 
income rising then  that  is   a   conclusive  proof  
that there is no possibility of a rise in our 
expenditure.   So we have got to    cut our coat 
according to the size of    our cloth.    To   say   
that   a   few   lakhs     of rupees   should  have   
been   saved   from the Defence Budget or from 
the Police Budget  or from  the Civil 
Administration Budget and placed under the 
head "Education" or "Public Health" is not the 
solution    The real solution lies in raising the 
wealth of the country.      I have been repeating 
this point that the standard of living which is 
being artificially tried to be raised at present is 
not the solution of the problem.    The solution 
of the problem lies in the augmentation   of   our     
wealth     and     our wealth can only be raised if 
we faithfully. •   honestly    and    
conscientiously work for the implementation    
of    the Five Year Plan.    I  would  beg  of  my 
friends   on   the   opposite   side   to     say 
good-bye   to   all   the     differences   that they 
might have with the Government or the Party in 
power, and to put their shoulders to the yoke of 
the Five Year Plan: that has  got  to  be  
successfully implemented.    If  that  is  done.  I     
am dead  certain  that while they may  be 
wondering what is going to happen to our 
country, the shape of things would be changed    
materially.    The    present Government is to 
stay and my friends ought  to  know   that.    It  
is  not  going to be overthrown very soon.    
With that picture before our mind's eye, is it not 
an act of statesmanship, an act of wisdom and 
even an act of expediency, to 

co-operate with the present Government? And 
if you are really honestly inclined towards the 
poorer sections oS the people, then it becomes 
your duty to co-operate in this business and 
improve their conditions of life. That can be 
done only through co-operation, not by 
opposition. My hon. friend Mr. Kishen Chand 
very wisely and in a prophetic mood stated 
towards the beginning of his discourse that 
even if his suggestions were not accepted to-
day, they would be of very great value to the 
framers of future Appropriation Bills during 
succeeding years, during the coming years. I 
think the entire House should be thankful to 
him for having given those suggestions. Cer-
tainly if some of them are acted upon, and if 
he is also allowed and invited to work out 
these suggestions, then certainly the progress 
that he dreams of would be achieved. 

Sir. there are a few items on which the 
expenditure appears, on the face of it. to be 
enormous. But then, circumstance as we are, 
placed as we are, whether it is Chandernagore, 
or the External Affairs or the Tribal Areas, the 
amounts mentioned there have got to be spent, 
and if we were to place some confidence in 
those persons to whom the duty of preparing 
these Bills has been entrusted, we would cer-
tainly come to the conclusion that they have 
done their level best. 

Now,  Sir,  there  was  a  talk  of  the 
i fall in prices. As I said once before, I am not at 

all frightened by the fall 
, in prices and I always would remind people, 

whenever they lament over the way that the 
prices are falling that the 

I prices were not so high as they are today, even 
after the current fall. Economics, of which 
they are so fond, will shape itself and the 
slump does not come for ever and ever.    It 
comes and 

', goes just as the high prices did not stay for 
ever and ever; it too would not stay for long. 
If economics means anything, it means this 
that if the prices rise, a time will come when 
they will fall. So, there should be no worry, 
no anxiety in the fact that the prices 
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[Shri H. P. Saksena.] are tailing down. If 

the prices fall down, everybody benefits; if 
the prices rise only a few people are 
benefited. So, with that as our hypothesis, I 
submit that the fall in prices should not 
beause any terror, or should in no sense 
frighten us. 

Sir, the greatest defect in a human 
being is to be pessimistic. I found my 
hon. friend, Mr. Kishen Chand, was 
suffering from an acute disease of 
pessimism; he does not see any good 
Defore our country; to him all looks 
dark and gloomy; while I always 
picture to my mind a rosy, rosy thing, 
which is just going to blossom. I feel 
the fragrance of it even before it has 
blossomed.    But,  then,  Sir............... 

(.Interruption.) 

You have spoken in such a low voice 
that I find ..........  

SHRI T. PANDE (Uttar Pradesh): Just like 
a young man. 

SHRI H. P. SAKSENA: I wish young men 
had even half of the optimism that I have. 

Now, a very wonderful suggestion was 
made by my hon. friend, Mr. Kishen Chand, 
that the Defence expenditure should be cut 
down. As I said in my speech on the Revenue 
Budget discussion, I would be the last man to 
cut down our Defence expenditure. Defence 
expenditure is the only investment that is 
appropriafe and proper and it should in no 
way be cut down. If it comes to cutting down 
the Defence expenditure, well, let the Korean 
War end; let so many other hostilities, the 
cold war and the hot wars between the two 
blocs end; and then, certainly, no country will 
be so foolish as to engage an Army and a 
Navy and an Air Force for nothing. Of course, 
we will maintain them for the sake of 
emergency but actively we will not be 
following the policy of adding to our Defence  
expenditure. 

Sir, I will suggest to my hon. friend, to 
whom I am not tired of referring, 

that the hands of the clock cannot be turned 
backward. They shall have to be turned 
forward, whether he likes it or not. Now, his 
doctrine of pessimism, the theories that he 
propounded, will, I am afraid, carry us 
backwards and this is a thing which no 
country can permit. 

Now, Sir, as I have already stated, I see a 
bright future for my country. I only wish that 
our manpower, the whole of it, the greater 
part of it, were utilised in making the country 
brighter and more prosperous. 

SHRI S. MAHANTY (Orissa): Mr. Deputy 
Chairman, we are in the last stage of passing 
the Budget. So, at this stage, my purpose is 
very limited. I want, on this occasion, to 
reiterate my earlier complaint that though 
every year this Parliament is sanctioning huge 
sums for specific purposes, it is not being 
spent either according to the intentions of the 
Parliament or according to the very purposes 
for which they were sanctioned. I will, also on 
this occasion, make a reference to the Five 
Year Plan and its progress. It is only because 
of the fact that we are in the third year of the 
first Five Year Plan, of necessity, we must 
examine how far we have progressed in 
achieving the targets which have been fixed 
by  the planners. 

In this context, first I would begin with the 
Ministry of Production. Sir, the scope is too 
vast: I cannot do justice to it within the very 
limited time at my disposal. In this context, I 
would only draw attention to the iron and steel 
project which finds top priority in the public 
sector of the first Five Year Plan. As late as 
1948, as this House is aware, the Government 
thought of setting up an iron and steel plant in 
the public sector and, for this purpose, they 
entrusted certain foreign experts of U.S.A. and 
U.K. with the task of preparing a blue-print 
and that cost Us n total sum of Rs. 10 lakhs 
and seven thousand. The report was submitted 
to Government and till 1952 it was kept in 
cold storage.    In    1952 
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again, the Government woke up to the 
necessity of having  an iron  and steel plant   
and  so   many   things   happened thereafter.    
Only this morning,  during question hour, the 
Minister for Production told us that another 
technical body that went into the whole 
question have now submitted their report and 
as the House   might   have   been   aware,     
the Government" has not still made up its mind 
whether to set up  a steel plant at all or whether 
to help 1he existing steel plants to expand their 
production and if they are going to set up an 
iron and steel plant, where it is going to be 
located.   But,   it   has   iu   he   borne   in mind 
that in the Appendix to the Peoples'   Five   
Year   Plan   that   has   been circulated to us—
Statement I—we find that by the end of 1955-
56 we    expect to produce  a  total amount of 
3.50,000 tons of pig iron out of this plant. I do 
not  know  if  our   Production   Minister has 
entered into a pact with Lord Vis-wakarma so 
that overnight he can produce  3,50,000  tons  
of pig iron,  but,  I should call it a fraud    
which is being perpetrated  on  the Indian 
Parliament, on  the tax-payers  and on the 
people as a whole.    A Government, having a 
little   more   sense  of     self-respect,     a little    
more    sense    of    responsibility, should   
have   behaved    in    a manner different from 
this. 

Now, Sir, I will invite your attention to the 
Housing Factory. Here, Sir, you will find that 
this factoiy, after it was set up—after it was set 
up not by the fallible Indians but by those 
heaven born foreign experts—was found un-
workable. It was again handed over to another 
body of experts and on their recommendation 
has been converted to a private company. Now, 
what will they produce? Mot the prefabricated 
houses as contemplated earlier but certain 
materials like wooden frames or door frames or 
window panes for house building and God only 
knows when their reseat ches into toarrr 
concrete for roofing will be completed and the 
products of their researches will be available to 
the con- ' suming public. This is the record. 
This is the record of an impulant De- 

partment of the Administration; this is only 
one aspect of the whole show of inefficiency 
and muddleheadedness and I do not want to 
waste my time in these criticisms because the 
whole affair is so nauseating. 

I will now come to the question of foreign   
experts.    Now,     Si",  you   will find from 
Votes No. 63 and 64 and I  think from Vote No. 
129 also, that huge sums of   money   are     
being     pro\ided     for multi-purpose irrigation    
projects    and river valley schemes.    In   this 
connection,  you  know,   Sir,   some   time  
back we had an occasion to be told in this 
House how many foreign experts have been 
engaged in the river valley pro jects.    At that 
time a statement    was circulated and from that 
statement    it was found that many persons    
without having  any  ostensible  technical quali-
fications,  many    inexperience.1     young men 
probably in their    25th    or    26th year, 
awaiting their degrees from    the universities, 
had been employed in the Bhakra project and 
were drawing salaries like 20,000, 30,000 and 
40,000 dollars.    I had put in a question asking 
whether  the   Government  in  Planning 
Department   assessed   the    availability of 
local technical personnel    L<    India before 
importing foreign etpeits and I was astounded 
and amazed to get a reply that Government did 
nd  take any comprehensive step, but that the 
matter still lies with the Ministry of Education.   
I wonder how the Ministry of Education  can   
be  interested   in     the building of projects and 
what the Minister of Education will undei stand    
of the technical aspects of an engineering 
concern.   Whatever it might be,    only this 
morning we heard the - mezing reply that no 
adequate steps v>ere taken to assess the 
availability of local technical personnel here.    
And we are going on importing experts  at a    
^fel'-lous price—experts who have no ost#)4, 
sible   technical   qualifications,     and     I 
maintain, with all sense of responsibility, that 
they are just scrap engineers for all their worth.    
Here we say that we are suffering from a 
paucity of experts in our own country, and what 
do we do on the    other    side?      We    are 
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experts to Burr a on t :< later's termination of 
technical aid programme with U.S.A. I think it 
Was only yesterday the Deputy Minister for 
Finance was pleased to tell us that five experts 
from India had been sent abroad. 

SHRI M. C. SHAH: I said they came to 
India. I even gave the bieak-up of figures. 

SHRI S. MAHANTY: YOJ said something  
different. 

SHRI  M.  C.  SHAH:     Perhaps    you heard 
different.    I said about 100 students from all 
these countries came to India—eight from 
Burma    and so   on and so forth. 
SHRI  S.   MAHANTY:     Whatever  it may be, 
the Government of India seems to be in need 
of another body of experts which  will screen 
what sort of experts they want to import and 
what sort of experts  they  want  to  export. 
Here, on this occasion. I will, with all the 
emphasis at my command, try to impress  on  
the  Government  of  India that they should 
immediately stop this mad game of importing 
foreign experts. After all, what is the record    
of these foreign experts? I will cite a few illus-
trations about  the record of these experts   and    
I     will     give     the     illustrations   from the 
Ministry of Production's Report itself.    The  
Sindri Fertiliser Factory was entrusted to the 
Chemical  Construction   Company    of    the 
United States of America.   They were 
supposed to be experts in th's field of 
construction   and   so   the   construction of 
the Sindri Fertiliser Factory was entrusted to 
them.    The original estimate of this project  
was  Rs.  10  crores  but ultimately it went up 
to Rs. 23 crores. Then take the Machine Tool 
Factory. On page  12 of the Report—1  have 
referred—you will find that the Government  
have   imported   13   experts    for this 
purpose.    Now what  V6 they   doing?    The 
House will be interested to learn what they are 
doing.   Out of the 13  foreign  technical  
experts  recruited, four of them have since 
arrived at the site for supervising the  
unloading and storage   •'f   the    machinery.   
Four    of 

these experts are being utilised only for 
unloading and storage tit machinery. It is a 
shame. The Ministers and the Deputy 
Ministers night nave been denuded of their 
v;oainionsense. but do they believe that in our 
country we cannot even find au.uified per-
sonnel to supervise the unloading and storage 
of machinery and chat foreign experts have to 
ne recruited for this purpose? And now what 
about the others? The remainder are under 
training and instruction preparatory to taking 
over *.heu- duties at Jalahalli. That means that 
these nine experts are not experts at all. They 
are still undergoing training and after finishing 
their training they will come to this country as 
experts. Here is another illustration of our 
experts. I go to the Housing Factory. It is a 
scandal. It is still more nauseating and I do not 
want to scandalise a scandal. But the fact 
remains to be said that here in our own 
country Indian engineers. Indian technical 
personnel, young men with bright hopes, nave 
been ignored by this Government in every 
possible manner. After we had a discussion in 
the last Session about foreign experts. I have 
received no less than half a dozen of letters 
from eminent engineers who have written to 
say that even though they have degrees much 
higher than, and much superior to most of the 
American experts, they have -been serving 
under these tin gods who have no ostensible 
technical qualification. One such engineer is 
working in the Design Section of the Bhakra 
control and he writes to say that in spite of 20 
years of foreign training and field experience, 
he is working under a young man who has just 
completed his studies in an American 
university. And I am constrained to draw the 
attention of the House to another aspect of 
these river valley projects. This House must 
have been aware that a few days back the 
Public Accounts Committee has submitted its 
report about the Hirakud Project and I am 
ashamed that the hon. Minister for Planning 
should have gone all the way to defend those 
per- 



 

sons who should have been condemned by all 
canons of administrative justice. And what is 
found in that Report is an amazing story of 
cheating, fraud and hoax. A note has been 
circulated to us regarding the steps, the Gov-
ernment were going to take to correct the 
irregularities found out by the Public 
Accounts Committee. But the fact remains to 
be said that such unsocial fraud and 
misappropriation of public money was least 
expected from a set of responsible persons 
charged with Administration. A proper 
tribunal should be appointed to try their cases. 
Another big hoax you will find in the Central 
Water and Power Commission. The 
gentleman who is the presiding deity has been 
burdened with too many port-folios which he 
cannot possibly manage. As today we are 
importing U. S. experts in preference to our 
own technicians, similarly in Orissa we find 
that engineers from a particular State, who are 
probably the near and dear ones of that 
presiding deity, are being brought in—retired 
persons, persons who have been suspended 
from their jobs for many a scandal. They have 
been imported and have been left in charge of 
the whole show. Who on earth, except in India 
under Congress Raj, •would believe that 
bullocks were not available in Orissa and had 
to be imported therefore from Punjab on a 
rental of Rs. 300 per month? 

KHWAJA INAIT  ULLAH:     (Bihar): 
These are the best. 

SHRI S. MAHANTY: Probably the hon. 
Member is of their kind and knows them 
intimately, but unfortunately I am not in a 
position to sit in judgment and say whether 
they were good or bad. 

So, what do we find? We find that every 
year this Parliament is sanctioning huge sums, 
and the hon. Finance Minister, backed by a 
majority—whom I would not like to 
qualify—is getting the grants passed. But 
what next? Certainly they ought to answer 
that question, if' not to us. the Members of the  
Opposition,  at least to their own 

: conscience. They ought to answer that 
question for the benefit of the country. 

1 -will now come to another aspect, and 
that is the granting of loans to the States. I am 
not in a position to say what is the total 
amount of loans sanctioned for the States, and 
whether the loans are interest-bearing or not, 
and, if they are interest-bearing, whether the 
States are paying the interest and the 
instalments of the loan regularly. I am not in a 
position to say anything on that, but I have a 
statement with me showing the loans granted 
by the Government of India to the 
Government of Orissa since 1946-47 up to 
date. Here, I find that for "other schemes" a 
total sum of Rs. 32 lakhs has been granted to 
the Government of Orissa. I made inquiries as 
to what those "other schemes" might be. It 
appears that for the promotion of cottage 
industries a vast sum was given to the Orissa 
Government as a loan. As any hon. Member 
from Orissa would confirm, not a single pie 
has been spent on cottage industries there. 
The sum might have been paid to some of the 
persons who are in the good books of the 
Party in power there. Whatever it is. not a 
single pie has been spent for the development 
of cottage industries in Orissa. 

Another item I found was Rs. 25 lakhs—I 
speak subject to correction— which has been 
granted to the Orissa Textile Mills as a loan. 
This is unfortunate. The Orissa Government 
is taking a loan from the Government of India 
who incurs a loan from foreign countries, and 
is giving that loan to a private industrial 
undertaking. 

MR. DEPUTY CHAIRMAN: It is a matter 
for the Orissa Government. It is not relevant 
here. 

SHRI S. MAHANTY: But I am pointing out 
that this sum has been paid by the 
Government of India. 

MR. DEPUTY CHAIRMAN: As to how it 
is appropriated, is a matter for 
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'  abjectly,   have    failed    dishonourably,, have 
failed miserably. 

SHRI T. S. PATTABIRAMAN  (Madras):   Mr. 
Deputy Chairman, it is with, great pleasure that I 
rise to support the Bill that is    before    the    
House.    The picture that was presented at the 
time-of the presentation of the   Budget and the 
Finance Minister's reply then and on later 
occasions gives us a feeling of confidence   about   
our   future.    But     I may also be permitted to 
bring to    the notice of the Government and oi!    
this House that conditions in Madras   State have  
not  been  so  rosy  as  have  been presented here.    
I hope it will not be out of place for me to refer to 
the calamities   that   have     been     successively 
visiting the Madras State during    the past five 
years.   During the past five years there has been a 
considerable fall in the  average rainfall, and this 
year we have had the unique   experience oi 
seeing all the lakes drying up.    Never in the 
history of Tamil Nad has there been  such  
drought.    Even the Periyar Lake  and the great 
Cauvery Lake  at Mettur have completely dried 
up. There is famine looming before us.   Our  in-
dustries   have   also   suffered.    As     the House 
is  aware,  the State of Madras, especially the  
Tamil  districts of  Madras, are dependent upon 
hydro-electric power for their industries. Power 
supply has been cut to the extent of    75 per cent, 
this year.   The hon. Minister for Industries there 
stated    that    the production of cloth, yarn, 
cement    and other   industries   has   been   
affected  to the extent of more than 50 per cent. 
Today, the cut in power is 75 per cent. and in a 
few days I am sure there will be  a cent per cent,  
cut in electricity. That means that during the 
months of April, May and June the industries will 
remain   idle.   Agricultural  labour  will be idle 
because there will be no electricity for irrigation  
purposes.   Industrial  labour  has  already  
become  useless.    Industries   have    been   
affected. The big managements are not able to 
cope with the situation, and industrial labour has 
been forced to live on semi-starvation wages.   
This is the general condition that  is prevailing in  
12 dis- 

[Mr. Deputy Chairman.1 the Orissa 
Government, and the Orissa Assembly is the 
proper forum for discussing it. 

SHRI S. MAHANTY: NO. The Central 
Government has advanced this loan to the 
Government of Orissa. The Government of 
India has to answer for this. It has been 
specifically mentioned that the loan has been 
given to Orissa Textile Mills. So my question 
is relevant here. You are advancing loans to 
the State Governments. The State 
Governments are being burdened with these 
loans which are interest-bearing loans. And for 
what purpose, are these loans utilised? 

From all this, one comes to the painful 
conclusion that, what with the lack of  social  
conscience,   and  what    with inertia,   the    
tax-payers,     though   exploited in a thousand 
and one    ways, are not getting the benefit 
which they should  expect  from   a  Welfare  
State. It is  not a question of getting things done   
through  the   majority   at    your command.    It  
is  a  question of giving serious consideration to 
the query. Whither is the country drifting?    
Whither are the people drifting? 

In conclusion, I cannot help making a 
reference  to   our     much     esteemed friend, Mr. 
Saksena, who unfortunately has left the House. 
He said everything was  rosy.   He  saw  roses 
everywhere. And even in his parched nostrils    he 
got the fragrance of those    roses.    But he 
should   have  known  better.   There is  the 
summer,   and   all  those    roses have gone the 
eternal way.    While he was speaking of roses.   I 
was reminded of the picture of Omar Khayyam—
with whom our friend Saksena has    a faded 
resemblance—who sat beneath a tree.    "With a 
cask of wine, a book of verse, and thou beside 
me".    I wonder if the Deputy Minister for 
Finance    is willing to go to that extent.   But 
we are not here discussing poetry; we are here 
discussing the hard, concrete facts of life.   And 
what do we find?      We find that the Government 
have failed 
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tricts of Tamil Nad.   It is very difficult for the 
people who come from the South to make the   
people   here    appreciate what are famine 
conditions and what is water scarcity and what 
is drought. It is very difficult for them to realise 
the difficulties  brought    about    by    water 
scarcity.   I can tell the hon. Members of this 
House that in many districts people have to 
stand in queues for hours to  get  one or  two  
pots  of  water.    If you tell them about    the    
Five    Year Plan  and the  great  achievements  
you expect from it, they are not interested, 
standing  in the hot  sun for  a pot  of water.   I 
had the honour of approaching   the   Madras 
Government and seeing  the   Ministers.    They  
simply   said, "We are not able to do anything, 
because  we    have    no    finances."   The 
State's   finances   are   already   overburdened.    
The    State    is not able to do anything.    
During the  past    three    or four years there 
has been a considerable amount of famine relief 
in Raya-laseema and other areas which    were 
famine-stricken.    In   the     Five     Year Plan, 
Rs.  15 crores have been  allotted for the relief 
of famine areas.   I want to know from the 
Finance Minister how much  of  this  Rs.   15  
crores  has  been granted  to  Madras  State  to 
enable  it to give succour to the famine districts 
in that State.   I am reliably informed that the 
Madras Government asked for a lump-sum 
grant of Rs. 10 crores.   It is intended  not  only  
for  carrying  on famine relief works, but also 
for helping drought-stricken areas and also the 
deltaic  areas. 

5 P.M. 
Sir, the Madras Government wanted Rs. 10 

crores, but the Government of India has been 
generous enough to give Rs. 2 crores and that 
also is to be treated as a loan. Sir, when the 
people are dying of starvation, when they are 
suffering for want of water, the Centre has not 
heen able to give an equitable relief and the 
Madras Government says that they cannot 
afford to give any relief and at the same time 
the proposed inauguration of the Andhra State 
has come in the way of all progress in the 

State.    There everything is at a standstill; 
everybody takes cover under the proposed 
Andhra State and it is generally said:  "Wait 
till the Andhra province comes into existence." 
We    are not against the Andhra province,    
but the hungry people,    the   water-thirsty 
people, the    suffering    people    cannot wait 
for provinces and states    to    be born.    They 
will have to be given some relief.    The    
Government    should    not stand in their way 
on account of technical or legal grounds and 
they must be able to rush immediate aid to    
the people of Tamil Nad, Sir.   So I will re-
quest the Finance Minister on    behalf of those    
suffering   people    that    they should be kind 
enough to give at least Rs. 5 crores   as a 
lump-sum grant and save  the  people  of  
Madras   from  the: impending calamities 
facing them. 

Sir, the famine relief should be given 
adequately.    The  hon.   Prime  Minister here 
has been saying that there is no finality in the 
Five    Year   Plan;    the schemes that are 
proposed in the Five Year Plan can be adjusted 
and modified according to times and needs of 
the country.   Sir, with the presence of the 
Railway Minister here. I think I    can take up  
courage and request him    to take up seriously 
the construction    of one or two railway lines in 
the famine-stricken areas of Tamil Nad as a part 
of famine relief.   Sir.  this  might  not be in the 
regular Plan, but still when famine conditions  
exist  and  also    the Five Year Plan is not yet 
final and it can be adjusted according to the 
times, and needs of the people, Sir, the Railway 
Minister can take up the construction  of one  or  
two  railway lines  e.g. the dismantled lines and 
save the people from starvation and also give 
them work and give them employment. That 
will go a long way to relieve the    distress of 
the people. 

Sir. another thing that I would like to point 
out is this. Last year when tjie water situation 
was very severe, the army was rushed to go 
and help the people of the Madras State. 
Today also there is water scarcity; the wells 
have become  empty today    also    and 
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great distress due to scarcity of water, Sir, the 
Defence Minister can very well use his army 
for helping the agriculturists and the poor 
people of Tamil Nad by boring more wells 
there and as last year, the people of Tamil 
Nad will be very grateful and will always be 
thankful to the Defence Ministry for this great 
humanitarian work. 

Sir, I wish to submit one more thing. After 
the separation of Andhra as from the 1st of 
October, the residuary Madras State will be 
left without any major irrigation works or 
projects. Today the Tungabhadra project and 
the Machkund project are the two great 
projects that are given to the Madras State, but 
both these projects will be given to the 
Andhra State when it is formed and the 
Madras State will be left without any 
development plan or project and it is for the 
Government now to reconsider the position in 
the light of the creation of the new province 
and to see whether some more projects can be 
given to Madras State for its development and 
I think this question will receive the surest 
sympathy from the Minister concerned. 

Sir, finally I would like to know about one 
thing as a matter of policy. -In recent days, Sir, 
we have been hearing something about the 
activities of the Peace Council. The 
Constitution of India does not recognise the 
conferment of any prize by a foreign Gov-
ernment, but today we are faced with one of 
the gravest and rather most important 
questions whether a foreign Government can 
confer a cash grant /pon any nation. Sir, it is a 
very seri-)us problem affecting the prestige of 
this country. It is a problem that requires 
serious consideration. Sir, when Dr. Kitchlew 
was received in Moscow and received by 
Marshal Stalin, he was conferred a prize and 
was given one lakh of rupees—in money, in 
cash— and that was transferred to the Peace 
Council in India. Sir, it is a matter of ;poliey 
that should be decided once for 

all. Is it a sound policy on our part to 
appreciate such things when foreign political 
States confer cash grants upon Indian nationals 
for carrying on propaganda? The Peace 
Council, as you know, is a show-body of the 
Communist Party of India. It is a fact that 
Communism and peace do not go together, 
and that Lenin and Stalin stand for violence 
and for revolution. Inqlab-Zindabad has been 
their slogan and I think it is still their slogan. 
Sir, while the Communist Party of India 
carries on the slogan of Inqlab-Zindabad on 
the one hand, on the other they talk of estab-
lishing peace, establishing world peace. Sir, 
they have been playing a dual role and 
wherever they have been able to go, they have 
been able to catch some political orphans and 
they have tried to address their meetings. They 
have been talking about Russia and saying that 
everybody in Russia wants peace. Today under 
Nehru's leadership India has been fighting for 
peace but it is most unfortunate that in the 
Peace Council meetings there is not a single 
mention of Nehru's effort or the Government 
of India's effort for bringing about national 
peace. Today we find that they are doing 
nothing but Soviet propaganda, a propaganda 
for one nation in the name of Peace Council 
and for this purpose Dr. Kitchlew has been 
found a medium of exchange and he has been 
given one lakh of rupees which in turn he has 
given away to the Communist Party of India. 
Sir. this is rather suspicious: it is a very serious 
thing for an Indian national to receive money 
from a foreign political body. Sir, there is no 
comparison between this prize and the Nobel 
prize. The Nobel prize is not given by any 
Government. It is given by a Trust: it is given 
by a Charitable Board and it is conferred for 
the sake of efficiency in art or literature. And 
today, Sir. for the propagation of peace, for 
political purposes, people are rewarded and 
they are paid by a foreign nation and a foreign 
Government and that money is being utilised 
in this country for carrying on their 
propaganda.   It is a 
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very serious thing. Sir. and it should be 
considered very seriously. If these things are 
permitted, then it is quite possible that some 
other people will go to America or some other 
country, get some money and carry on 
propaganda on their behalf. Sir. are we going to 
allow a foreign Government's money to come 
here and to be utilised here for their propaganda 
in this suspicious I manner? Sir. this is a thing 
which should engage serious attention of the 
Minister and I think that such a practice should 
be entirely stopped and our nationals should not 
be allowed to accept any grant from any foreign 
nation. With these few words, Sir, I thank you. 

SHRI R. U. AGNIBHOJ (Madhya Pradesh) : 
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[For English translation, see Appendix IV, 

Annexure No. 98.] 

SHRI M. MANJURAN   (Travancore-Cochin):     
Mr.     Deputy       Chairman, there are a lot of 
things to    be said but I will say this much that 
this is an annual  festivity  when  people  take  it 
up with wonderful agility and   speak on it 
whatever they like and     it   has been customary 
and conventional that 1  certain objections will 
be placed   and I   certain  replies    will  be    
given    and i   society will go mostly by its own. 

AN HON. MEMBER: You are growing 
philosophical. 

SHRI M. MANJURAN: It is not phi-
losophy; it is quite an ordinary thing. It is a 
piece of knowledge philosophically 
systematised. It is the authority to test life. 

I think that this Central Government has got 
so many items of Administration and so large 
a number of Ministers which are not justified. 
Yesterday we were hearing the Home 
Minister saying the usefulness of de-
centralising the Administration, I mean the 
judicial Administration, but when we look at 
the Constitution of India we find that anything 
that is worthwhile is done at the Centre, and 
the States Ministries are practically doing 
nothing except quarrelling among themselves 
and creating all uncongenial situations   in   
the   country. 
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We have heard that in Rajas-than the quarrels 
in the Ministry are creating more troubLes 
than anything good that could be done by that 
Ministry for the people. The same troubles 
have practically been found in .every State 
Ministry. 

SHRI T. PANDE: Question 

SHRI M. MANJURAN:  Pardon? 
AN HON. MEMBER: He says "Question". 

SHRI M. MANJURAN: Question? Question 
what? 

AN HON. MEMBER: Your statement. 
SHRI T. PANDE: What about the Uttar  

Pradesh  Ministry? 
SHRI M. MANJURAN: Oh, the Uttar 

Pradesh Ministry is the Government of India. 
It is not a State Ministry; it is the Central 
Ministry itself. 

Well, I would take the example of my own 
State because I do not want to wound the 
feelings of other people. There, in my State, 
four Bills have been passed during the course 
of one year, according to the State Ministry's 
Report for the current year. These Bills relate 
first, to nurses. That is one Bill. Then there is 
the Travancore-Cochin Co-operative Bill, that 
is number two. 

MR. DEPUTY CHAIRMAN: Mr. 
Manjuran, you cannot reflect upon the 
proceedings of the legislature of a State. 

SHRI M. MANJURAN: I am not re 
ferring to the proceedings of the legis 
lature, but I am speaking of the entire 
quantum of legislative work done by 
that legislature and it has been the 
passage of just four Bills. And even 
they are not original Bills but onlv 
amending Bills. There was a Cochin 
Co-ooerative Act and there was also a 
Travancore Co-operative Act and these 
have been_____ 

MR. DEPUTY CHAIRMAN: Whatever it 
is. I think the rules prevent the 

criticism of the proceedings of a State 
Legislature. 

SHRI M. MANJURAN: I do not criticise the 
proceedings at all. It is not the proceedings 
that I refer to. but the outcome of the entire 
legislative activity that has been there. And 
this is so because the Centre is saddled with 
too much work and the States have nothing 
left to be done by them. 

SHRI B. K. P. SINHA (Bihar): That is the 
Constitution; we cannot abrogate the 
Constitution. 

SHRI M. MANJURAN: But I felt that there 
were very important things that the State 
Ministries should actually handle, and which 
they cannot handle under the present 
circumstances. I am sorry; I did not want to 
cast any reflection on the proceedings of the 
Travancore-Cochin Legislative Assembly. But 
these are the only Bills that were passed there. 
And in a matter that is of any serious import to 
the people of Travancore-Cochin, for instance, 
for the industrialisation of that State, nothing 
could be done by that Ministry and everything 
has to be done by the Ministry here. 
According to the answers given to certain 
questions in this Council, no industrial survey 
of that State has been conducted^ so "Tar. It 
has been also stated that some of the items of 
public works that were going on in the State 
have been incorporated in the Plan and 
nothing else has been done. This means that 
the Travancore-Cochin Government 
themselves cannot do anything and the Central 
Government here could not do anything. I 
would say that the two items that the 
Department of Natural Resources have 
conducted are the testing of clay at Kundara 
and the other the tests carried in of rare 
•earths. Unfortunately, if my information is 
correct, both these +hings were done by 
foreign firms and not now but probably a long 
time ago. All what I mean to say is that in the 
Centre there are so many Ministers and the 
Centre has got so many things to do. So they 
are not able to do all that.   In the States also 
there   are   so 
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many Ministers and they have nothing to do in 
the States with the result that Hiey quarrel 
there, and for the Central Ministers, who do 
not know the local conditions, it is not 
possible to do anything. Things do not move 
at all. This is my experience. For instance, 
recently there has been terrific unemployment 
and industrial break-down in Tra-vancore-
Cochin. Almost all the factories have been 
closed for want of electricity or for other 
reasons. Today I think there are one or two 
factories working, but tens of thousands of 
industrial workers are unemployed. Of course, 
it is a State subject, but the State Government 
has always the excuse that they have not got 
the necessary funds to look after these matters. 
The Central Government have the excuse that 
the State Government should look after these 
things. So .between these two authorities, not 
being fixed either at the State nor properly 
centralised, the whole Administration is 
showing symptoms of considerable de-
terioration and not progress. I am suggesting 
that more power should be given to the States 
and that is the only way in which the Central 
Administration could curtail its expenses. I do 
not know exactly what is the present number 
of the Ministers here. I think their number 
should be—with all the Parliamentary 
Secretaries and the rest of them—about 39. 
and that is a very huge number. In other 
federal constitutions, the number of subjects 
dealt with by the Centre is very few with the 
result the Central subjects are properly 
administered and the State subjects are also 
properly administered. But here, the 
responsibility not being properly apportioned, 
either party has got an excuse and blames the 
other and the result is that the people are 
always suffering. Regarding the State 
Ministry's activities also, they have stated in 
their report that many things have been done 
by them in the whole of India and they have 
got a system of a network of informants to 
give them sufficient information about the 
working of the various State Ministries. This 
was there even earlier, before the present 
Indenendent Government took 21  C.S.D. 

charge of things and when the British 
Government was here. They also had a 
network of informants in every State which 
was controlled by the Residencies. But I do 
not understand why today these informants 
should be kept in the various States. This is 
something that is acknowledged by the Min-
istry's Report and I am afraid that more than 
their quantum of authority is being abused in 
the State by the Central Government. Every 
State has got the inherent right to work for 
itself and rise on its own legs. I am afraid the 
Central Government will not be able to 
understand the local conditions and will not 
be able to guide everything properly. So the 
very first thing to he done is to have greater 
decentralisation, and thus the expenses of the 
Central Government should be reduced by the 
reduction of the number of Ministries here 
and by the handing over of various subjects to 
the State Governments. We have got here a 
Department of Labour. The other day I put a 
question to the Minister for Labour to supply 
me the statistics regarding unemployment and 
employment in India. I wanted him to tell me 
how many skilled workers were employed 
and how many of them were unemployed and 
the categories of these workers. 

Unfortunately, the Labour Department has 
acknowledged its inability to provide these 
figures as they have no statistics in the 
matter. I want to know what the function of 
the Laboui Ministry is at all. I do not want to 
compare with advanced countries; there are 
historical reasons why they have advanced 
but in this country the Labour Department 
has not kept a reasonable record of 
unemployment or employment with the result 
that it is impossible for us to understand the 
intensity of the problems that are actually 
confronting the country. When that is the 
position, when the responsible Department is 
not able to give the relevant information on 
the point, we. who are not having the 
convenience to get the details of it. are not 
even able to criticise the Government con-
ducted in this anarchic fashion.   There 
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should be some knowledge somewhere; without 
this, the only conditions    that .prevail  are  
anarchical.   No  law  regulates employment 
and no law regulates unemployment with the 
resuir~*hat the vast number of unemployed 
people will remain unemployed for years to 
come in  this  country.    With  all  these,    the 
Labour Minister and the Deputy Labour 
Minister have been going round and round the 
country advocating the people to join the Indian 
National    Trade Union  Congress,  advocating  
people  to join this labour organisation   and ad-
vocating people not to join that labour 
organisation.       We       have       noticed this    
with    great    regret.    In    a    democratic 
country,   the   Ministers who have never been    
able    to    discharge their    responsibilities    
properly,    who have  never  cared  to  
understand    the serious problems confronting 
them, who «annot  co-ordinate the  figures  of  
employment    with    unemployment     and 
who  could  not  give   a  reply   for  the 
information of the country,  are going round the 
country canvassing  support for a particular 
trade union movement to  the  detriment  of  the  
other    trade union movements.   Now, if that is 
the ■condition  that  is  going  to  prevail  in the 
Labour Ministry, the serious questions that 
confront the people of  this country can never 
be solved.    I have referred to matters in my 
State.   There, it so happened that a particular    
case was referred to an adjudicator where a 
company retrenched some of its  staff. It so 
happened that the President of that  Union  
happened  to  be the Labour  Minister   also.     
After   the  Appellate Tribunal had pronounced 
its verdict on the matter, the President    of the 
Union who was a complainant   in the case 
decided that    the    Appellate Tribunal's 
decision should be set aside. Such   are    the    
enormous     misunderstanding of labour    
matters    at    the State  level   and   at   the  
Central  level because it is not in an objective 
manner that these    questions  are studied and 
these questions are dealt with. We do not want 
that the whole    country should be under a 
scheme of convulsion; we do not want that    a 
sudden 

revolution  should    upset    all calculations.   
But we have got a right to demand normal 
existence under a scheme of things.   That is 
not found here because  sufficient    
information on    any matter is not 
forthcoming.   What does it show?    It shows 
gross    inefficiency on the part   of the    
Labour Ministry. With    all    that    we    are    
going    to vote   for   this   Ministry,   this   
Ministry is   only   going   to   further   abuse 
the    amounts    that    it    has    at    its 
disposal.    So, what we want the Labour 
Ministry to do is to immediately collect vital 
statistics with    regard to employment  of the 
people and    vital statistics  with  regard  to  
the  manr er in which they could be usefully 
employed.   Here is talk now about the Plan; 
there is much denunciation of    peooie talking 
against it, but when proper assessment  has  not 
been made of    the manpower  of  this    
country    and   the directions in which it could 
be usefully utilised,   they  cannot  work   an  
economic plan on      a scientific system;  it 
would be merely haphazard; it shou'd be just 
like the old conventional system where people 
did what they    did and   things  moved  
because  they    did what they liked to do.   
There    is no other meaning that can be 
presently attached to the Five Year Plan, but it 
should have been the duty of the planners as  
well  as  tne  Labour  Ministry and all other 
associated Ministries    to find  where human 
energies  are being idly wasted, to find what   
amount   of national  regeneration  could  be   
whipped up by usefully canalising    them; but, 
nobody is there to think over it. My    friend  
there    was       speaking against linguistic 
States.    I was    surprised to hear it.   He said 
that it was something like Mr.    Jinnah    
want'ng Pakistan; it was    something like cut-
ting this country  right as  under and giving 
part of it to devils.   I am surprised at the gross 
ignoranco displayed about such problems.    
This country has  never  been  scientifically  
divided into States so that organised Govern-
ments      could      function      effectively and      
efficiently      in       all       parts. That    has    
been    the    trouble    with this country.    
History teaches us that this country has been 
for centuries un- 
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der foreign domination. It wis ruled by one 
invader at one time and it was another invader 
who ruled Ht another time with the result that 
there has been apportionment, there have been 
divisions which were never logical, which 
were never practical. It only used to be 
according to the- convenience and according 
to the: tyce of the foreign invaders, but the 
country has passed that stage. We are now in 
an independent country. We want the things to 
be changed properly. All people talking the 
same language should be grouped together. 
My friend there does not realise the inconve-
nience that he was causing when he -was 
talking in Hindi which we could not follow. 
Actually, we were sitting here without 
properly understanding him and murmuring 
something else. Here. I am reminded of a 
stury in the Bible where it is said that the Jews 
wanted to build a ground gopura to heaven 
and because God becama jealous of this great 
enterprise, he divided the people to talk 
different languages so that there should never 
be uniformity  among  them. 

It has been a fundamental fact and it is a 
fundamental national unity on which the 
problem of language rests. It is not a very 
simple thing. We want a common 
understanding. The ordinary labourer wants 
common understanding; he wants to know 
what the other man talks about. In a country 
where Tamil is talked, where Mala-yalam is 
talked, where Kanarese is talked, where 
Telueu is talked and •where various other 
dialects are talked, people do not understand 
each other. People coming from the South are 
threatened practically by the people of the 
North that they will talk only in Hindi because 
they want the other people to learn it. It has al-
most become an obsession with some people 
to take that attitude. Talking Hindi in a 
particular sphere is not going to propagate 
Hindi: on the contrary, it is going to be 
opposed because labourers in our country, 
peasants in our country, common masses in 
our country, a~e not going to learn this 
language for another 20 years even if the 
greatest of efforts were to 

be made. What are you going to do with 
them? The Government runs at the Centre, 
with a majority of the people talking in Hindi, 
and in insisting that Hindi should be forced on 
the minority languages it is doing a terrible 
thing which wil be resisted. The first 
resistance against this tyranny is the demand 
for the linguistic provinces. If the people of 
the North who are now professing too much 
love for their language, who did not have the 
courage to profess this affection and love 
during the times when the foreign invaders 
came to India and conquered them, if they 
war.t to send that tyranny to us in the South, 
we are going to resist and it is our democratic 
right to resist. 

SHRI R. U. AGNIBHOJ: You are going to 
cut yourself off from the rest of the country. 

SHRI M. MANJURAN: I do not understand 
this. A country can never be cut and put into 
the sea. It is a mere wilful legendary fiction 
that you are creating that the division of the 
country into linguistic stales will be cutting 
one place and putting it into some other place. 
We are not going to join with, say, even 
Russia; we are not even going t0 China; we are 
not going to join with Europe; we are going to 
remain where we are but we want a linguistic 
redistribution of the country. Even in this small 
State of Travancore there are two kinds of 
people, one talking Tamil and another talking 
Malayalam and there are interminable 
dissensions between these two sections. We 
want to put a stop to this discord which has 
arisen out of this linguistic problem. We want 
a scientific organisation of this country and we 
know that a scientific system requires a proper 
classification of everything under proper 
categories. You cannot take an assorted view 
and say that you have made a scientific 
analysis. A proper analysis of this country into 
its linguistic units will be the only solution and 
these linguistic units should have greater 
administrative powers if necessary. 

My place which is inhabited by 1,015 
persons per sq. mile on an average and 
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2,500 t0 5,000 persons per sq. mile on the 
coastal areas where the population is so dense, 
yet it has not got an industry of its own which 
could give employment to the people. Now, 
when I look at Bombay, when I look at 
Madras, when I look at Calcutta, all these 
places are studded with industrial organisations 
and industrial enterprises. There is something 
wrong that has been happening to my place, 
not because capital formation is bad there but 
because the policy of the Central Government 
has not always been fair to u>. If we are to be 
honest, these large numbers of people 
inhabiting—over 1,015 per sq. mile—the area 
should have proper work every day, should 
have proper wages every day. It is not a fantas-
tic demand that we are putting forward. We are 
only asking for our right to exist, which right is 
denied to us. The pressure on land there is very 
heavy and even today I am ashamed to say that 
the statutory ration provided there is 4 J- nz. 
You might not have it here in the North. The 
problems there are entirely different. Here you 
have got 16 oz. of rations or 12 oz. oerhaps. 
But I come from a place in India, from the 
same undivided India, indivisible India, I come 
from a place where the ration is only 4-1/2 oz. 
The Food Department will say, "We have been 
meting out justice to everybody." The Agri-
culture Department will say, "We have been 
stepping up production to create a paradise out 
of this country." I was looking the other day at 
a pamphlet about the Jip-nese method of 
cultivation, an elaborately Illustrated pamphlet, 
distributed very generously by the Department 
of Agriculture. I found that per acre the agri-
culturist should put 200 cartloads of cow dung 
or compost manure, 200 pounds of chemical 
manures and he should go on watering if he is 
to have an yield of 30 maunds r>er acre. T 
quite agree with this proposition but the 
question is whether the agriculturists of this 
country can afford to nut 200 cartloads of <ww 
dung or compost manure per 

acre, 200 pounds of chemical manure and can 
afford to water the field sufficiently. This 
question has not been. thought about. You say 
to the peasants, you go on watering and you 
will have more crops. I think even the silliest 
peasant, the most unintelligent man in India 
knew this for the last so many centuries and 1 
could have shown the Agricultural Minister 
better system of cultivation prevailing im our 
place. But what is the average* acreage? That 
is the trouble. There-are various factors—
erosion of the soil,, due to percolation and so 
many other things. Nothing is dealt with in 
this; particular pamphlet but certain illus-
trations are given there t» tell the peasantry of 
India that they could increase the agricultural 
vield by putting, more manure and giving 
more* water. Nobody ever contested that point. 
Does it require any wisdom to' state such an 
obvious thing, such a platitudinous thing? I 
should have1 thought that the Agriculture 
Ministry had as its function to provide greater 
amount of manure to the country and greater 
amount of watering facilities to the peasant 
rather tnau talking t\> them that it is water that 
gives more-yield. These are Loo common 
things and however ignorant the Indian peasant 
may be. he does not need to be-told these 
things. I remember having-read of these things 
even in the Report of the Royal Commission 
on Agriculture. Our people may be unintel-
ligent, but they understand their work. Their 
literary abilities might be poor, but it is not that 
they do net know the art of cultivation. The 
point is that for the last so many centuries the 
soil of India is being exploited There has been 
considerable erosion, considerable scarcity of 
water, want of majnure and all these things. 
Everybody knew it. I could repeat almost with 
veracity these suggestions were there in the 
Report of the Royal Commission on 
Agriculture which was published. I think, some 
25 or 2t> years ago. 
Why burden the people with further-
literature? Here the question is different.    
The Agriculture Minister went 
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■all the way .to Ernakulam recently to teach 
the people about coconut cultivation. I could 
tell him with almost the veracity of all the 
Research Officers here as to what is to be done 
for a coconut to grow and yield properly. We 
have been cultivating coconut for hundreds of 
years and we have those hundreds of years of 
experience of coconut cultivation behind us. 
We know every point about tnis. But the 
■trouble is want of land again. You cannot go 
and cultivate coconut trees ■on the tops of 
mountains. They do not yield there. But these 
things—what is the position, what is :to be 
done, how it is to be distributed, how it is to be 
used1—:these problems have never been faced 
by the Agriculture Ministry. They go on 
advising everybody -as to the necessity of 
increasing production if he wants to est more. 
Well, I knew as a child of six—and I think 
•others knew it much earlier than me— that 
there was no need of telling all these things. 
Practical ways have to be devised to whip up 
national production. We want the people of 
India to work. Working hard is trie only way to 
progress. Whatever may be the suggestion, the 
suggestion should be practical, to harness the 
people into a system of hard work, not to 
create idealistic conditions. It is not a question 
of saying we have g'^t a Community Project 
here, a panchayat here, which cannot carry 
conviction with the poor "people. "Take the 
Community Project in my place; they are 
Building roads, "but all the time, as far as I 
remember, there has been no scarcity of roads. 
And they say, they are going to build wells and 
for all the years I have lived in the country 
there, we have never known scarcity of water. 
I do not know how these Community Projects 
are working, what relevancy they have got to 
the place Of their application.   The trouble is 
that 
somebody remotely sitting, with almost a 
yogic detachment, is making plans which are 
not likely to work. That is the trouble. "What 
is required is a mobilisation of the peasantry 
of the place.   The peasantry of the place 

has to understand that this country 
has to be worked up by them and there 
fore work only could produce re 
sults. That was done in Russia, and 
,. that  is  being  done in China. 

When we refer to that, people say, 
"Oh, they are different." I for one do not 
subscribe to the view that anybody should go 
to Russia or to China. One can stand on one's 
own legs and work with one's hands to im-
prove conditions in this country. There is no 
point in looking up and blinking always. The 
point is, the Ministers here should harness tho 
energies of the people. The people every day 
are losing working time. The people are idle. 
Their health is deteriorating for want of proper 
food. I could understand if Government was 
doing something. Government is not doing 
anything at all. Nowhere is anything being 
done. Now Government will say that they have 
got a scheme of industrialisation, they have got 
schemes like river valley projects etc. All these 
big schemes are good for propaganda 
purposes, but they are not good from the 
practical point of view; they do not produce 
more. Even if what is contemplated in the Plan 
is taken for granted, it will require years before 
the present penurious condition of the Indian 
population can be relieved. 

What actually we want is a situation in 
which our Ministers lake a more active 
interest in knowing the people of India and in 
knowing the kind of work that should be 
allotted to them. What happens in the case of 
foreign experts is this. They come here. They 
are not interested in the advancement of this 
country. It is because we feel that this one 
aspect, national advancement, cannot be 
properly tackled by foreign experts that we 
have been consistently opposing their 
employment. Further, there is this difficulty, 
that this Plan has always been opposed by 
economists on the basis that it is an agri-
cultural plan and not an industrial plan. Some 
literature has been placed in our hands to show 
that there is an effort to industrialise the 
country more and more.   But we do not se« it 



2667 Appropriation [ COUNCIL ] (No. 3) Bill, 195S        2668 
[Shri M. Manjuran.] that way. I do not 

think that any industry is going to come !o my 
State lor many years to come. I have seen the 
development schemes. Nowhere is it 
mentioned that there is a scheme for setting 
up a factory or for increasing the production 
of existing factories. And how could it be 
done? It oould not be done, because no proper 
survey has taken place. 

So, it is the first duty o£ the Government to 
give more responsibility to the States and ask 
them to do things for themselves, and only to 
exercise such supervisory powers as are quite 
necessary. It is for the Central Government to 
take Communications, Foreign Affairs and 
such items of Administration as are dealt with 
by other federal governments, and to leave the 
States free to develop by their innate virtues, 
by the innate virtues of their people. It is only 
by the innate virtues of the people th:it they 
can progress by themselves. In that way we 
can progress in a systematic manner, in a 
scientific manner, and in thai way we can do 
things much better. 

Regarding the Health Ministry, I found 
while travelling in the trains that a lot of lepers 
were going around in this country. I also 
found, whenever I went to a olace of 
pilgrimage or a place of festivity, that a lot of 
lepers were around. I do not know the 
incidence of contagion that is caused by the 
free movement of lepers in railway trains and 
also in the country, especially at places of 
pilgrimage. I do not know what action has 
been taken to prevent such free movement; I 
do not know what action has been taken to 
concentrate these people and give them 
sufficient facilities to live so that they are not 
at large in the country spreading contagion 
from place to place. This is tragically true not 
only of leprosy but of other diseases like 
tuberculosis. A lot of interest is evinced by the 
Government, and conferences are held, and 
large sums of money are spent. But all this has 
not been very useful even in controlling the 
movement of people who have contracted the 
deadly disease of 

leprosy. More care has to be taken. This is an 
instance how practical issues are being 
forgotten and we live in a kind of ethereal 
world preaching virtues to every one. I could 
listen to. the Ministers' laborious speeches on. 
policy and so many other things. But I cannot 
understand what practical effect they have. 
We could listen to speeches on the virtues of 
self-contentment and abstinence and so many 
other things. A lot of books have been written 
on that subject and we have read some of 
them at least. Bui what we want now is a 
practical method by which the general 
condition of the country is improved. In my 
State of Travancore-Cochin, most of the 
factories are now not working on account of 
60 per cent, cut in electric power, followed by 
a hundred per cent, cut. 

MR. DEPUTY CHAIRMAN: The horn 
Member is repeating the point. 

SHRI M. MANJURAN: This is in-order to 
get on to another point. 

MR. DEPUTY CHAIRMAN: The hon. 
Member has already taken 40 minutes. 

SHRI M. MANJURAN: I thought nobody 
was interested. 

MR. DEPUTY CHAIRMAN: The House is 
very patient. The hon. Member should finish 
now. 

SHRI M. MANJURAN:  So, Sir, these 
matters have to be looked into and we have to 
be given an assurance that the question of 
employment will be  dealt with   more     
energetically   and     more efficiently^han it is    
today.   Whether we co»«ed this Bill or not it 
does not matter, because it is not going to 
affect its passage.    But I wish it Godspeed, 
because there is no use in stopping it. But let it 
be used for the good of the country. 

[Khwaja  Inait  Ullah.] 
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SHRI S. MAHANTY: May I know to which 
number of Vote the hon. Member is referring. 

KHWAJA INAIT ULLAH: I am referring to 
the Bill, the whole of the Bill. 

MR. DEPUTY CHAIRMAN: Order, order, 
Mr. Inait Ullah, you are following the same 
steps. You confine yourself to the Bill. 

KHWAJA INAIT ULLAH: Sir, when we 
have to reply, we have to reply them in their 
own coins. 
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(For English translation, see Appendix 

IV, Annexure No. 99.) 

SHRI K. B. LALL (Bihar): Mr. 
Chairman, at this fag end of the day I 
have taken my chance to speak and in the 
very beginning let me say that I am not 
going to speak as vehemently as the 
Member who preceded me but I must not 
be misunderstood that I am 
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not supporting the Government and that I am 
not supporting the Bill. The only thing that I 
want to say is that I am not going to spend my 
time in criticising the Opposition who have 
their own viewpoints to place. I am going to 
devote my time to some of the ■departments 
about which I am going to make some 
constructive suggestions. 

I first take up Education. Of course, 
■others may be tempted to say that this 
department has been treated step 
motherly but I will not say even that. 
I would say that in the condition in 
which our country is passing through 
today there should be more education. 
It is education that after all is going 
to solve the problems on all the fronts. 
We always make complaints of this 
kind or that kind. We say that there 
is  corruption there.............  

MR.  DEPUTY  CHAIRMAN:   It is  a 
State subject. 

SHRI K. B. LALL: But it is surely wire-
pulled from the Centre. It has the hold of the 
Centre and the ultimate responsibility for 
everything that is passing even in the States 
rests upon the shoulders of the Central Gov-
ernment. No State Government can start an 
independent policy of education without the 
Centre. It is the Centre that guides the policy, 
the whole policy of education. I understand 
that some of my friends are labouring under 
the impression that it is purely a State subject, 
and this may be a good excuse to shift the 
responsibility. But I may tell my friends here 
that they should never labour under the 
impression that the State is totally independent 
of the Centre with regard to the policy of 
education. It is always the Centre that guides 
the educational policy of the country. No State 
can exist without its educational policy being 
guided from above. This is my idea and 
perhaps it is the idea that has been guiding the 
Government of this country from the very 
beginning and the Central Government  cannot  
absolve  itself    of 

the responsibility that rests upon    its 
shoulders in this regard  also,  namely guiding 
the general policy of the education  that is 
being  imparted in this country.   Even 
yesterday there was a question   with  regard   
to   the   Conference about the University Bill 
that is on the  anvil.    I  think the Vice-Chan-
cellors have been invited.    I do    not 
understand  what  would  be  the    purpose of 
the  Central Government taking the initiative in 
this matter if they are not to guide the 
educational policy of the country.   It was    
being guided by the Central Governments 
before and it is still being guided by the    
Central Government  of    today.    I    only  
wish that my friends should not labour under 
the impression that it is  a State subject   and  
the   Central   Government has nothing to do 
with it.    I am placing most humbly before this    
Central Government my viewpoint that if they 
have got no hand in formulating and guiding 
the educational policy  of  the country they 
should now either amend the Constitution or 
they should, under the Constitution, as far as 
the power lies in their hands, take the initiative 
and put their hand to the educational policy of 
the country.    I am not going to be under the 
delusion that it is  a State  subject.   I know that 
a conference   of   the Vice-Chancellors is 
going to be held and they    may    formulate 
some policy.    I put a question yesterday 
whether the Vice-Chancellor of the Gurukul 
University had    been invited and the 
Education Minister replied that he was not 
aware.   When we are going to formulate the 
policy about the education  of  the  country  
our  Education Minister does not even know 
whether the  Vice-Chancellor   of  the   
Gurukul University has been invited or not, as 
if that that University is not at all to be taken 
into consideration. 

AN HON. MEMBER: How can it be so in a 
Congress Government? 

SHRI K. B. LALL: I am not concerned with 
that. I only make my suggestions from the 
bottom of my heart so that our Government 
may be alive to that necessity and I think that 
if you had also offered constructive cri- 
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which I am offering, perhaps Government 
would take them into consideration. So I was 
just placing before the Government that the 
Gurukul University is not a thing that should 
be so much brushed aside or that it should not 
come within the purview of our educational 
policy. Gurukul used to be visited by all the 
Viceroys and any Viceroy paying a visit to 
Hardwar would have also paid a visit to the 
Gurukul University there. Even now our 
President of the Republic paid a visit to the 
Gurukul University and it is admitted on all 
hands that the Gurukul system of education is 
surely needed for the country and they are 
giving something new—not new actually—
but in the context of the educational policy 
and the educational system followed by our 
British masters they were certainly 
demonstrating something before the country 
which should not be brushed aside or which 
should not be neglected. When we are 
thinking today about our educational system 
Gurukul should not be neglected. That is my 
object. What is its system of education, I 
wanted to tell that, in the context of the 
situation that is prevailing in our country 
today. 

MR. DEPUTY CHAIRMAN: It is un-
necessary here. You need not explain what 
Gurukul system of education is. 

SHRI K. B. LALL: I will only say how it 
differs from the present system of education. 

MR. DEPUTY CHAIRMAN: It is not 
necessary here. Please come to the 
Appropriation Bill. 

SHRI K. B. LALL: Sir, I think I said at the 
very beginning that, so far as the money to be 
spent on education is concerned, I am going 
to suggest something that they might take into 
consideration, namely in the matter of how 
they are going to spend this money, allotted 
for education, over education, and I think I 
should be given the same latitude to speak on 
that subject a little just as others spoke of 
everything under the sun. 

MR.    DEPUTY     CHAIRMAN:     All right, 
go on in your own way. SHRI K. B. LALL:  
Thank you, Sir. 

I   was   suggesting   that  the   present 
system of education has brought about 
all kinds of evil in our country   with 
the  result   that  today   we   are   seeing 
that the other House is debating    for 
several days now the corruption in the 
Administration, corruption in our Gov 
ernment services, in fact corruption in 
the whole society and in    the    whole 
country.   Well, what is this corruption 
due to?    It is all due to the system of 
education that has been imparted.    It 
has  been  deliberately    brought   about 
by the previous rulers who wanted to. 
make something like that.   And    that 
is the reason why we are where    we 
are today.    We are what our masters, 
wanted us to be and we are today shed 
ding tears over our present state    in 
every department of life.   Every man 
who is a Government servant if he is 
caught red-handed    taking    bribe,    he- 
deads the excuse. "What am I to do? 
My stomach is empty."    The man who 
to mite my contribute to competent am 
to get a thousand more.   The man who* 
gets Rs. 2.000 wants to get    anotl- 
2.000    and    the    man      who      draws 
Rs.  4.000 wants    to    get    still    more 
monev and  so on it goes.   We    know 
proceedings     are     in     progress   in   a- 
court  against  a  Secretary  to  Govern 
ment  in    a    very    important  depart 
ment.............  

MR. DEPUTY CHAIRMAN: Order,, order. 
SHRI H. P. SAKSENA: It is sub-judice. 

MR. DEPUTY CHAIRMAN: You: cannot 
refer to it. 

SHRI K. B. LALL: Yes Sir. I have 
spoken only that which has come out 
in the papers. I am not passing any 
judgment that the person is guilty and 
all that. My friend here is always 
dropping out gems from his mouth: 
and......... 

MR. DEPUTY CHAIRMAN: Order, order 
Mr. Lall, you cannot refer to anything that is 
sub-judicei. 
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SHRI K. B. LALL: Yes, Sir. I am only 
referring to that which has appeared in the 
.papers. I am not going to pass any strictures or 
any judgment. I am only saying that the man is 
being prosecuted and that is in no way against 
the law, or against parliamen- I tary decorum or 
practice. I think I should be givsn the 
opportunity to • speak out my mind. 

MR. DEPUTY CHAIRMAN: Yes, but not 
irrelevant things. 

SHRI H. P. SAKSENA: He quoted the case 
as an instance of corruption and it definitely 
shows that he is accusing the man who is still 
being tried. 

SHRI K. B. LALL: My friend, he is not 
being prosecuted for spreading morality in the 
country. 

MR. DEPUTY CHAIRMAN: Order, order.    
Go on Mr. Kailash Bihari Lall. 

SHRI K. B. LALL: I am only speaking of 
corruption and how things are going on. I 
never interrupted Mr. Saksena when he was 
vomiting jewels and gems and I think he 
should keep calm and give me an opportunity 
to speak out. 

MR. DEPUTY CHAIRMAN: The hon. 
Member should not reflect upon the speech 
of another hon. Member. 

SHRI K. B. LALL: Sir, I was only showing 
how the present system of education was 
responsible for our degraded condition and the 
degraded condition of our society in general in 
every walk of life. You find the universities 
holding their examinations and every year 
thousands and thousands of graduates are 
being sent out and sll of them are out to secure 
jobs and services. Hon. Members here must 
have had experience of their own young men 
and how when they become B,A.s they want 
employment. They want to get into service. 
How can any Government do anything if it is 
to bother its head with finding out 
employment and posts for all these people?   
That is  the situation in the 

21 C.S.D. 

country.    That has been brought about by   
our   system   of   education.   Every graduate 
as soon as he gets out of the university,   wants  
to  secure    a    post. This is because of OUT 
system of education and because of our system    
of Administration which depends on    or calls 
for    a    university    qualification. That is the 
reason why I say a university qualification 
should not be made the criterion for obtaining 
jobs in the Government.    I say    education 
should be for the sake of education and not for 
securing a job or    a    post.   That kind of a 
system of education has   to be evolved which  
aims  at    education for the sake of education.    
Education should not be for producing a 
salable commodity.    The    whole    thing    
now moves   in  a  vicious  circle.   The   jobs 
are so much pampered, I mean    jobs under  
the  Government   and  also  private service,  
that  every young    man who comes out of a 
college wants   to go into service. 

Why have you made the condition of the 
services like that? A man who comes out of a 
university still thinks of getting Rs. 2,000 or 
Rs. 5,000. It is our education which aims at 
giving job to the people that makes people do 
like that and our young men never think of 
going to serve the country or the society on 
any other lines to end corruption from the life 
of the people. When the very idea, the very 
aim of life is to secure service after passing 
the examination and the education is also 
meant for holding examination and giving 
certificates for securing jobs, that system of 
education will never solve our problem. It is 
for that reason that I was pointing out that the 
first thing that our education should aim at 
should be that the education should be for the 
sake of education and not for securing ser-
vices and the services should not be sc much 
pampered. 

And this brings me t0 the other subject of 
Agriculture. This country is said to be 
predominantly an agricultural country. 85 per 
cent, of our population is engaged in 
agriculture but what is the condition of 
agriculture?    The other day I narrated   the 



2691       Appropriation [ COUNCIL ] (No. 3)        Bill, 1953 2692 
tShri K. B. Lall.] story of a farmer who 

owned 400 bighas of land wanting his son who 
had passed his B.A. to secure a service. The 
same condition is prevailing everywhere and 
every man must have this experience that 
nobody thinks of improving the condition of 
land and the condition of land can improve 
only when we depart from the path that the 
Britishers had shown. The Britishers had 
chalked out a path for strangulating agriculture 
in this country. Every raw material that was 
produced in this country was so much kept 
down and the raw material that used to fetch 
only Rs. 2 when it used to come as a finished 
product from the foreign countries, it used to 
bring Rs. 40. That was the condition of 
agriculture during the time of the British. 
When the Britishers used to send despatches to 
this country, they used to say that India must 
be bled white. That policy of India being bled 
white was followed by the Britishers. Now. if 
we compare, what is the difference? What is 
the level at which the agricultural prices are 
kept up? Today, the same thing is happening. 
We have not tried to raise the level of 
agricultural product. If a man used to get Rs. 
40 per maund from rice then we begin to think 
that "Oh! this is too much. It must be brought 
down. This is blackmarketing and control must 
be introduced and all that". Why should 
control be introduced? I have just said the 
other day that this is the time to help 
agriculturists of our country. Let them improve 
their conditions so that those who are getting 
Rs. 4,000 or Rs. 5,000 etc., in the Government 
services may pay to those very agriculturists. 
Why should there be amassing going on in the 
town and they should get every kind of allow-
ance and should be pampered with alf kind of 
amenities in the town life whereas the 
agriculturists should be kept starving. If that be 
the policy ■of starving agriculturists then you 
can never hope to change the conditions of 
society. How-much-soever we may formulate 
plans, how-much-soever we may give the 
country plans, the people will take it very 
carefully 

and And out whether those plans are going to 
help those people who are sitting here in the 
cushioned seats and who are formulating the 
plans. I say that we have to devote our mind 
very peacefully and calmly to this question as 
to how we are going to help the 85 per cent, 
of our population, how we are going to raise 
the level of agriculture. If we are not going to 
raise the level of agriculture, if the 
agriculturists do not raise their head as high as 
of those in service, it will be a bad thing. 
Those who are serving are supposed to be the 
servants and they are flourishing better than 
the masters. In Hindi there is a proverb: 

 

The sacrificial goats are getting fatter and the 
Goddess Durga is getting thinner. Those who 
are meant to serve the people are getting fatter 
and those who are being served are getting 
thinner. How are you going to improve them? 
That is the problem. Agriculture can be 
improved only by raising the price level of 
agricultural products. 

That was what my friend Mr. Ranga was 
always telling us. If you want to change the 
face of the society, the very structure of the 
society, you have to turn your attention to 
Education. Today Education is moving in 
such a way that our young men are not at all 
fired with the spirit of serving the people or 
serving the country to bring about a satisfac-
tory condition of the society or to shape the 
things according to our ideals. On the other' 
hand every man is running at break-neck 
speed to amass money as much as possible. 
We say, let us have a classless society, but 
every man is against it, against the very idea 
that he professes. He is working in such a 
way—how he should beat down everybody in 
getting richer and richer and how he could 
amass as much wealth as possible. Otherwise 
how we can pay 4,000 to 5,000 rupees to our 
servants? The same   is   the case   with   
private 
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firms. I am not prejudiced against any 
particular . class of persons. My friends   in   
Government   service   may 

: feel that I am always harsh against them. That 
is not the thing. Even in private firm they are 
getting 5,000 and 6,000 rupees. Unless you 
bring down this level, unless you see that this 
is controlled, unless they are made to give up 
their greed, unless their temptation is checked 
in that respect, 

. you cannot  help  the other section of the 
people.   You cannot bring about a condition of 
society in which they will prosper  according to  
our chalked out ideals, that is, we want    to    
have    a classless society.   That is our professed 
ideal—on our side.    Our friends on the   other  
side  may  have    something more   glamorous   
from     other     countries  and they  are talking    
in  season and out of  season    about that.    But 
the fact remains that neither are they sincere in 
bringing about these conditions in the society, 
nor are the other persons on our side.   The only 
bridge between us and the other side is that they 
want to take every opportunity, in season and out 
of season, to criticise us and to show to the 
world that they alone have love and affection to 
the masses.   They    want to      destroy capital.   
They may not destroy capital, but       they       
are       destroying       the1 very fabric of society.    
They want to" destroy  capital,  they  want to  
destroy Government;    they    want  to   destroy 
everything.       They    have       only    a 
destructive programme and they openly profess 
that they have this because they  want  to  bring   
down   this   Government.    But I might sound a    
note of warning to my friends also.   Even in the 
interests of politics it is not always sound to take 
every opportunity without any principle to 
criticise   the Government.   It  is  a    wrong    
thing, whether it is on our side' or on their side.   
We   are   also   sometimes   guilty of pandering 
to the evil tendency    of ' the   people.   Take    
for     instance   the case of Zafrullah Khan who 
was here in this country.   He was most instru-
mental in bringing about Pakistan and he  took  
advantage  of    the    religious feeling of the 
people, just as some people  in  our  own    
country  are    doing 

even today and rousing the passions of the 
people. You can see how it is recoiling on the 
head of Zafrullah. He is being hounded ,out. 
His own persons are being murdered like goats 
and dogs—these Ahmediyas. This is how 
Nature takes the revenge. I may tell my friends 
there, never take advantage in an unprincipled 
way of any situation in the country. You may 
think that any stick is good enough to beat the 
Congress Government, but that will recoil 
upon you. Every opportunity is taken 
advantage of by the Opposition. They feel it is 
their responsibility to criticise the 
Government. They feel that whatever the 
Government has done is wrong. Sometimes I 
feel they are doing wrong. They say, all right, 
this is a stick with which to beat the Congress, 
let us beat the Congress. It may be good for 
the time being, but I sound a note of warning: 
the time may come when the responsibility 
may fall upon your head, and then you will 
meet with the same fate as Zafrullah Khan in 
Pakistan. You must be very careful in  
formulating your policy. 

MR. DEPUTY CHAIRMAN: Only five 
minutes are left now. 

SHRI K. B. LALL: IS there any time limit 
for this Bill? I thought there was no time 
limit. 

MR. DEPUTY CHAIRMAN: The hon.   
Member  has   already  taken    25 
minutes. 

SHRI K B. LALL: The other point to which 
I wanted to refer was about  linguistic  
provinces. 

MR. DEPUTY CHAIRMAN: It is not  
relevant here. 

SHRI K. B. LALL: The practice 
in this House from the very beginning 
has been that on such Bills anything 
and everything is relevant, because 
the money that we are granting.................... 

M'R. DEPUTY CHAIRMAN: I am sorry.   
Please be relevant. 

SHRI K. B. LALL: I bow to your ruling. I 
wanted to refer to the question of linguistic 
provinces because my friend on    the    other    
side 
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[Shri K. B. Lall.] spoke for  half an  hour  on  

this  subject.    I wanted to show how it affects 
the very fabric of the Government and how it 
will recoil on our heads. 

MR. DEPUTY CHAIRMAN: There will be 
other occasions. Not on the Appropriation 
Bill. 

SHRI K. B. LALL: Occasions may-come. 
Occasions always arise. I was trymg to take 
advantage of the fact that this thing is fresh in 
the minds of the people and a feeling is gene-
rated in this House about linguistic provinces. I 
do not want to say much. I would only say this, 
that I nave sympathy with those persons who 
want linguistic provinces. I do not know what 
would have been my feelings if Bihar had also 
been in the same position. I have every sym-
pathy for them, but what I say is that the feeling 
should not b,e carried so far as to antagonise 
others. For instance, while referring to the 
subject, my friend on the other side spoke about 
Hindi. I know how they feel. It may not be 
intentional. Hindi is accepted as the national 
language. The necessity of one national 
language is also accepted. But then, whenever 
an occasion arises, anger is shown and it is said 
that those who want Hindi , want to impose it 
upon others. This is not a good thing. Even 
though those who want Hindi may have a cer-
tain desire to impose it upon others, sympathise 
with them, pity them and tell them that they 
should not take advantage of a certain situation 
in a very bad way. If there is any man who 
wants to impose Hindi on others, if that is the 
feeling, that is surely a very mean feeling, a 
very base feeling. But how does it prevent you 
from feeling in a particular way? If you have 
adopted Hindi, you have not done it out of any 
kindness for somebody. You have not been 
merciful to ■others in  adopting Hindi.   You    
have 

done it as a part of your duty, because you 
cannot do without one language in the 
country. It was not good for us to continue 
under a foreign language. 

MR. DEPUTY CHAIRMAN: It is time. 
The hon. Member has already taken half an 
hour. Is that the last point? 

SHRI K. B. LALL: No. Sir. I had one or 
two points more. 

MR. DEPUTY CHAIRMAN: No further 
points.   Please wind up. 

SHRI K. B. LALL: Then I had to 
say something with regard to the in 
dustrial  policy ..........  

MR. DEPUTY CHAIRMAN: I am sorry; 
you have to wind up. It is 7 v>'clock now- 

SHRI K. B. LALL: Sir, with regard to the 
industrial policy I was going to suggest to the 
Government that there should not be 
vacillation and the Government should not 
adopt an unsympathetic attitude towards 
industrialisation. As I am being asked to 
conclude my speech, I have no other option 
but since I had to suggest some other points 
also, I shall take some other opportunity for 
them. 

MR. DEPUTY CHAIRMAN: Thank you. 

TIME OF SITTINGS OF THE COUNCIL 
FROM 14TH APRIL 1953 

MR. DEPUTY CHAIRMAN: From 
Tuesday 14th onwards, the House will meet 
from 8-15 A.M. to 1-15 P.M. The House stands 
adjourned till 8-15 A.M. on Tuesday. 

The Council then adjourned till a 
quarter past eight of the clock in the 
morning on Tuesday, the 14th April  
1953. 


